37 Re Maruti (Acquisition

[Mr. Deputy Chairman in the

Chair]

1. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF
THE MARUTI LIMITED (AC-
QUISITION AND TRANSFER
OF UNDERTAKINGS) ORDI-
NANCE, 1980.

I, THE MARUTI LIMITED /AC-
QUISITION AND TRANSFER
OF UNDERTAKINGS) BILL.
1980.

SHRI JAGDISH PRASAD
MATHUR (Uttar Pradesh): Sir, I
beg to move the following Resolu-
tion :—

“That this House disapproves the
Maruti Limited (Acquisition and
Transfer of Undertakings) Ordi-
nance, 1980 (No. 13 of 1980) pro-
mulgated by the President on the
13th October, 1980.”

A, W@ g WIEfq FFAT A
fau o= % fagas w1 oy &9 3
fau & #g gara AT § | @EwAw
# mow wegw ¥ faaew wwen
TEW, AL AR I FIST @
drr 43 § AW g e FT UF
faadft s S|a § | oW fF
7 T aEr wEeqw faw g
TgH A @§g WEY  FT AW ooT
FFAT T 4 H FARY AT F AT
ITE AGEE T FIS Wed AGE TR
AT FEAT AT AGN FAgAT At Aty
fra=" #W@ @Wg ITFT AT WY
@ mfa & g7, M 7 "=
gadr A famat & 1 s, e =S
@ F A W F Aty & fawa ¥
TgH FX ) & HifwgA Gar v
g v wxfa v fawa gar & v
FH ¥, FH A, AW § A gASLaEA
F, 97 F AT B, TR ¥ WQ
g, wnwdSTae ¥ Wwa g, ..

Wt Ro o WW (Wew wIW) :
oA, T @R qTH AR & |
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= SN FAE AL fae
ooy @ ¥ femmar,
‘ ’Sﬁ' ﬂ“o Fo \';l'ﬁ : ﬁ'o Fio

g qEd A F@ fw Awfa &
Al gEr g famw  Eitw @ew
WY #T AT Q@M a1 "ATefd FT
fawr ot feosa  fear o owET f
e G99 f5 @t dm 9 §
fF zawr wfusr fear T §
g & amAE geed & fagaa Fw@ea
fF SEd W WIg § wwfm A
FFRO & g F 19 w9 fF T8
ga f& SgFT T+ 9@ 7 g,
9 ¥ g W W ag At
FG @ T T A A F
S M- 11 S (Interruptions)
Imawafe  AEew, ® WOE! TqAr
& FgAT TMEAT E . . { Interruptions)

MR. DEPUTY CHAIRMAN:
This is no point oforder.

SHRI HARKISHAN SINGH
SURJEET (Punjab): Will you allow

the word**

MR. DEPUTY CHAIRMAN:
I will look into it. If it is unparlia=
mentary, it will be expunged.

s 3¥W 37 T wied (fagre)
STHEI A1 g T TATE
(Interruptions)

of! AU faw (S ¥IW) ¢
Tl gar ger srfg fr o w@rEE
e AIET 5 & FEd §. . .
(Interruptions)

AT ATmE v o s,
AT 99 gEd ¥ fgawr fadsw =g
& e oo wfa ¥ €3, AR I AN
qd AR F qUT AE g 1 ey

**Expunged as ordered by the
Chair.
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[t Gma”ryr qqTE t;T?{;{]

a5 9@ 1§ g H I FEHl
# g am wst FLEW | T F AWl
§ 2, & AR ISTT FEAT AEAT

g AR FEa WY, L
(Interruptions)

5t Fo e FA:  AfFA AT
IT9T T " HT. .
(Interruptions)

ot e wad Wl W

(Interruptions)
W Ko Fo KA

¥ 7@ g #Y  Jrifs™
1 FA TG W AT AW g GTA-
SR A R | SR
(Intecruptions)

MR. DEPUTY CHAIRMAN:
Mr. Jain, please sit down, If you are

**Expunged as ordered l;; the Chair-

x
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&
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going to interrupt a speaker like
that, I tell you that this House will
not be able to complete its business
and you will have to sit for longer
hours (Interrurtions) Mr. Gupta,
you are a senior Member and not an
young man like Mr, Jain. Mr. Jain
when your turn comes, you can use
the strongest language that you like.

o[ qiey et (w a4
ST FW &

MR. DEPUTY CHAIRMAN:
Alright if you don’t have patience. ..

)

Mo doAA:  AMTT Ig X
gew § 5 @ ag A aw T
AT

MR. DEPUTY CHAIRMAN:
It is not proper to get up everytime.
I request Mr. Jain to be careful,
If you go on stopping and interrupting
a Member every time, I am sorry,
the proceedings will prolong and
your statement will not be recorded.
I am sorry to say like that. If you
have to say anything, you use the
strongest words when your turn
comes. I have no objection. But
allow a Member to speak. If you don”t
want, I will request the hon. Minister

(Interruptwns) If he does not
invite criticism, if he does not relish
criticism, let him withdraw the Bill,
Now you please take your seat. If
you don’t want a discussion, then tel}
me like that. Everytime he makes a
statement, you get up. It is not
proper. You note down the points
and you can reply in the strongest
words that you can use. And you
have a right, But you cannot disturb
him from making a statement of
criticism,

A edE @ (Wed W3W)  :
AW AT FT AW § | I WA
F I FAT 4g Fag IF AF §

WH T I A F
s{f IR :© TG IEAT W
T ONW OTE RV C e e
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Wy wecw faw o geEeATfT
wgiRw, § @aedr F YW IIAT
EIECUIE S

MR. DEPUTY CHAIRMAN:
There is no point of order.

st T ARE wgT 0 s,
¥y fAaew ag & f S=2W g &
Y wer F e fem g
& graarg 5w w -
e g1 a@r zaw faww fowm
STEAT |

o GIAENMA ¢ TEH  FEOEHA
#¥ fear s 1« 1 will look into
that, I have already said that.

o TRIT FFTAT (FETOTE)
AR WEE AW FUAT qAE@ AT
Afsm

ot A g AT o e
£+ 1 B D O o 1 R 1 I 0 i L

§ a¢ g@ & a6 wEw
g W 9 IF FT q@E W A=R[
ET, FFAT A, ARG F A
QAT WSETE ¥ OPHT |

of! Iqawafy @ " W ATfag |

o Wad TAE WAL 0 TH
qar  gAT, AT wAdr Ox @,
gt 7 @F g A gAsiaw s
TEY HAEHEN ¥ AT 9T g OIE
g T e & Ry 9| R
IGHT THA AT T (FART AT TR
AT FEY EW0 F, HA AL AEAT
f& aifvar aigy oft W A ATTCE
T oY, AR AAC AT FT AN
gy a1, 7 TEXFTT FE T ARAYV

**Expunged as ordered by the
Chair.
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oA, TART T AT AT, FH
AT AT ¢ wW AG wAar fw
ARET T AT w9 AF | 9FF fRw &
FE A AG AT, 3E @
g ¥ fa3w § wg@w aEr g
oife oife | 9 &A@l &1 e
T AW AE gl fE® oweeer &
T B § Tgw w1 fiag A gar
72 femm ST 0 99T gwr faar
™ F TE awar R e
geewr & fag #r-wT afer ge
2! s Afgw 9 fro W
zafaq & g wRar § fF g I
FIEAF A A TF 9 @ I
TATATRT A1 g &F FL, W A~
IR & AUH F ATATHE AL TqL-
FE F gL ARAHTL AT AT FT AIAT-
FT AT FT S ogET 1 QHY
Arfi—arfawr A4 T | g

siradt gfaer  gdigewig (SR
W3AN) : AZ §F IAELT FAAT FAT
w g -

W AE\G qWE  WET . AAHT
99 FEA  FAT A qqA wifgeT

aods @gg we 9T ey fem. | .
(Interruptions)

= JqaAefy : WmT SAE 9
T FAY FAE, T IE WO |

HI SR WA WY R4,
79 T TWE ATE, WY FATY HT QT
Wiy fpema, &9 wgar § fF 7 =
U UF FIC A &, T AT 9T
JA[T |

o THIF ARIOET . MY FEA,
T FAEF AT g TT )

oY SGEH IWE qET 7
Jua gifgar AT B4 T @Iy
|3 7T A §



43

[sft st @ W]

g 919 FT UIT AFET R/ET | AT
T g WwEm ¥ g d
Fag (A1) F A ATT GEE
¥ s gow Wy UF vwEEE W
T AT | #IRT W W, I
g, ®1% FAW T AT SR |
g § qoqr =gar § v afe i, .
(Interruptions)

dadiw w=@  Eww § ST Jav
(Y gy T\ d|) ¢ AR AR
¥ ooy goar & faww aew fw
gre-frare a1 Fg@ # 9w wifag
@ HT TN

o, FEhe qEE AT 0§ FAA
sy fadad & fau wwaeas @, 3a
& Fgm | § gom ey F oaemd |
uF W% AZ wgw, ag ¥ g @
¥z IFT § | SART 3gid & W g
sy g37 98 f& . . . (Inrerrupzz'on)

ot I /&Y TEH qT FTHTR A
CTa

FEarr &

ot FEY TG AT FEHTT HT
& &, srew fafaeex w7 SEATY
¢ 2w fafrezg #1 JdATR 2, ws-
Fg fafaee< 3y Fgary § ({nrerruprion)

o de Wiy TH IATAY feEn
2 (Interruption)

o FElE S| AT W S
g7ty wdtw T faarar qar 7% ) |y
firg g & W19 B GIE AT
agi 25 qAE, 1972 &t foo Humg
Y, ARfor SrgiEEY Arefa famd

&

To the Controller of Capital Issues,
Government of India, Ministry of
Finance.
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“The Financial Scheme of the
Company has been submitted to
different financial institutions and it
has been in principle accepted by
the financial institutions,”

This is his
25th]July.

qF AT q3IET
g

i Fadier ITE MYT: AT FTaANT
femr wrar & 28 FavET, 1972 Fi
AT WG AT FAT qBT ATaT
g\ 39 gFg ¥ wreAeg  fafawex
§ = geagafo 929 7 qer 49r
F A FEY E——

application dated

g a1 Far

“Whether the Minister of Finance
will be pleased to state whether the
Government’s attention has been
drawn to a report appearing in the
Motherland of 28th July that Shri
Sanjay Gandhi’s Maruti Ltd. needs
a loan from public financial institu-
tions to the tune of Rs. 200 crores

for his small car project,” a7 §—The
Government have seen the report.
{7 q5d § — “If 50, what are the

names of the financial Institutions. ”
at w7 & {5—

None of the all-India long-term public
financial institutions has so far re-
ceived any application for financial
assistance from M/s Maruti Ltd.
What is this?

T AGIA T TCHAHAT FTdT
gaRd Fga & f7 #Y  oreAfuae
gEAEgwE 1 gerkEw @ @ g )
fagreaa: se@i AT FT & &
T greaey fafeet wEa E fE
F1Z Gl qwEwT g wmE &
var i fEr war § 0 e areer
&1 feqAr o7, PR AN FAT o7
Y F HFAT AET FAEAT AT, T H(TH
WF qA FFT 9T AAGT FT fage

.. (Juterruprions ) e gata &

PRy
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waT foF &9 waEr. . (Inzerruptions) .
gl & g9y aify T F1 [|A @
AT 0 K @ § VAT A1EAT g
grom ¥ A Sy warts  dw——afz
ot gox et & FRT A gHT g4l
A FT AwfE # F AWAAES
FTW?

A ate g0 gFA (ITAT FIN) :
ag I FmEd ?

W wdw wwE WL o wEAE
fafacex aa a0 . .. (wrerruprions) . .
§ wrsavg  fafmexr @ 98 W g
oIy TG O W g | H wEAeE
fafreer & a1 swer fafaee &
qe1 =rgm fo afe & awe S
FT g A g, @ o aefa &
ATAATIT FY ¢ AT SART AT
grar fv wea, @1 & goar =g fE
frg femr difgae & =g fas f&ar
T ar fagd oar w9 fF ST SN
¥ oo & zEWl AmAwres  fEar
ST 97 | gEET @ AF qg § fF
.. (Interruptions) .o

S fo o X : TARI A T@I
g g g 7 W afer
gé ¥ fF Fwmew e SmAn

ATy |

st sdiw warE Wil g | A,
fpar 78 Far oy ? few 9w g
ar dag |

Y Fo Fo KA . gH @MW gl
& @ qT FaY A oo fam ?ogw-
faer & .. (Interruptions) C

ot M wME AT S,
gz @ & W, mefd w6
Aumerss foar @
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ot Igawnafa : 3@ 9T WU

st S qwE WG ATAAET
fFm @ i fag § fa 1 &
ag s=aT & fgg ¥ &1 wA-q7 Swar
1 fga &, 987 1 &, uF @EEA
& sar & faasr s @Y gwar &
fredt YT 1 7 @ "war | S
& fea & 48 fFar wam, & qor

b ol YA G ST g e

SFRI JAGDISH FRASAD
MATHUR : They ‘are part of
the people.

& QT TTEAT § N WA TN
FO & gl #1 aar &7 W gy #
Frie aiHsr FHEY FT UGS & {6 FTCFT
e afsa® dFeT § g wifEd )
2 AR W9 §9F e F A
g 1S gy A & qEF aET [
T, AT A FEG JF § WA g AfT
gAY ATYH | AT TR F
Tgd & fagral &1 @y fear 0 &
qBAT ATEAT §, FAT ST FqA A7 F
wRT gifasE & AmEensSmE ¥
FT 9gA SAHI WY AN fpar ?
A AT ATY q@AT g E F
Ste arsfed-ma 7 FTEATE T @
2 Y 74T ;ad qgq w7 A g
foar &7 & sAarg o fafagex
T zreedy fafater @7 39 gwd
far & | SarEqwr & &, I S.IEIW
ITF qE § 1 UF IIGI HAFIF
FrGAT A1 & | F azA71 TgAr g &
F4T I9 - AT @ GF & grAw 99 5
wrefs & U qFT F GAT 7 |
gigxr gere gem % afs wrefa 7
3 feq 7 9 ar {gedt wigimaTssd
T IG AT G 7 A )
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[+ Strfter g wgY]

7 AT g, feedlt smemtaTeey 1 faf#a-
A & g @agq H woefdea §
i | afs JmAaes T s o faes
FEAWETET 3§ S F WieAH ¥
J g ft | ag gw g | AfwA
X, WF qH FU 93 Wl g %
faeelt AAIATET FA & | a8 wfag
grradr € § faad arg gAR Aa
Hf Fgrat ¥ gASET & T SA-
1 & TAPY 4G ITA ? g AAA
g f& sramdar fafest adl @9
# ? wfEeF, qg JqawE IqH a9
7 W Sed ¥ 3Ag gwAf FW
FIaT g FA-AT qQwT § 7 oAfy W
siEd)y fedil #¥0AT A FER ¥ FAAT
M8, IY TIAHE AMAATIT FE A, A0
agy wrasy qa-fga’ v afewmar § 7
afg wa-fgr A afewrar g fF afe
7§ fredy Y9 &1 WEATA AT AT
¥ a7 W= gz aF, a qIar
ag qfoqmer ool qarew 1 ®
FAg F AAE A FgAT ARAT §
wif, feomq & @ gw @9 |
‘St AgT ATRAT § g AW, FIT A,
gasr 78 g’ Ay qivww 8 AOA
¥ oSraav § ... (Imerruptions)fﬁtqa
¥ Ffge—H fEx Fgar g

“ft aga wmEar § &9 I,
71 w3 gEwT d8 gar V' Fe @
awafaar ghfr, af &8 FawE g
LG (Imewuptions) B omoaEy
Awgfear sraar § | A9 wa@n, 3o A
awqfaar geft, 4 5 FIEr  AH
g1ar | Wy w4 FAHE FL W@ g !
| owwfim W w®w &
WY TF GHEEE HT A40T AR
AT AATH FT S faar g

Ht wfRA Fg a1 fF gAd
aiefa #Y 99 Fw o faum, FEiE

taking) Bill, 1980

3IqH  gAE! wEET & 1 &% @, &
gFa1 § | Afww & qer Igm fw
FIT g8 afg #Y gFE g 7 9Ty
TR FIIR & Ao g, JA-fga & fao
IR0 ST ATEE | W fRY wrEaEr
1 7 ag @ AR WEE  qT
A AER L TR Ay wew fagry
FEPR F A® AN T 39T {HEr
qMY AT & 68.62 ATE@, ATAT
AMAT 6 FUT 86 oG TH &
IqF AHTH § | AF AT g, g, qA
frar 1+ § @A @ &g AEAT
£ | UF @ § 31 Wi 1976 FT
TR w¥Ey FY g aaen af § fw
8 FUST 87 AT@ | 9 FX 1977
H 3 6 FUS 84 AMG @ | 7
qedr § & ag 2 #q3 |y A
™7 ST o@r W 7S A,
s agr & 1 fafedw @r w7
St gy, fafesw adf &1 a7
FTgi d T R | ag FEOET &
S| WE F WAL 9T AF qAT A
g famr v 4t 0§ oa@Er g
fF 2 &0 *gf 1@ g faFIswq
T OFFATE AT qW a1 = H
A 7 oA I fgmr o fewd
JEAT ? TEREET T | W IS
T @K oA A @ faw ag @
F——frardt & =@ g A & AW
g I aidy FEAT & AT g
gag Wil WX ey wRINEEET
mfz & @i 7 grefd & @A
IIET FATE § qq9 F T M
AT AT F--qag EFT AE-
qEEeq. . .. (]nterru[)tions) R IEIE]
JET &, 95 8§ .

SHRI SIBTE RAZI (Uttar Pra-
desh) : Sir, I am on a point of order.
(Interruptions) Sir, my point of order
should be disposed of first. Sir, he
has quoted some remarks which are
defamatory and which have been

an
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made with ulterior motives. Sir, he
has no right to quote such things
which form part of the proceedings
of the Court and on which the Court
has not taken any decision. Sir, these
are sheer allegations and such allega-
tions should not be made in this
House. These are meant to defame
some person, defame some persona-
lity, who is not a Member of this
House and who is no more alive in
this world. (Interruptions)

MR. DEPUTY CHAIRMAN:
Mr. Mathur, are you reading from
Court papers? (Interruptions).

st s ¥WE A
grifeig gt ag w@r g, 1 q@aiv
gay g &1, ITFT I @ E )

7
3

THE MINISTER OF STATE
IN THE DEPARTMENTS OF SCI-
ENCE AND TECHNOLOGY AND
ELECTRONICS (SHRI C. P. N.
SINGH) : Sir, I am on a point of
order. The hon. Member has said
that Rs. 2 crores have disappeared.
He is merely imagining and talking...
{Interruptions). Let me speak. Why
should I not be allowed to speak?
(Interruptions). This is merely his
conjecture as to what has happened
to these Rs. 2 crores. Now, this is a
defamation and an insinuation. (/nter-
ruptions). He is asking ‘where 1s the
Rs. 2 crores?’ and he is saying
that this has been taken away by
so and so. This is a newspaper report,
(Interruptions). This is not a finding
of the Court. This is merely an in-
sinuation by the hon. Member (In-
terruptions). Of course, you cannot say
that the money went here or there.
(Interruptions). It is an insinuation.
This is an insinuation or an allega-
tion, This is not a finding of the
Court. This cannot be read in this
House. Hence, Sir, T would request
you. If there is anything like that,
it should be expunged. (Interruptions).

SHRI PILOO MODY: Sir,
What is the member from the other

{ 23 DEC. 1980 ]}
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House doing? Why is he interven-
ing in our debate? First of all, he is a
Minister, He is not connected with
the subject.

SHRI J. K. JAIN: He is a
Minister. You should know that.
(Interruptions).

SHRI PILOO MODY: By the
same standard, Mr. Jain should be
allowed to shout as much as he likes,
(Interruptions).

SHRI C. P. N. SINGH: I am
not shouting. Sir,I am merely trying
to bring to your notice. If some
Members of this House go beyond
the rules, somebody has to bring
it to your notice.

SHRI PILOO MODY : You
are not concerned. Neither is Mr,
Kesri concerned. Nor are the trea-
sury benches concerned. Mr. Jain
can point out. We do not mind.
(Interruptions).

SHRI BHUPESH GUPTA
(West Benzal) : Sir, this is very
wrong. I am not concerned with

the dispute which is going on
as to what should or should
not bhe said. The

12NOON  pon. Minister has made a

remark which has shocked us a
little. Certainly the hon. Minister,
when he comes here in the course of
discharging some duties in relation
to this House, can have his say. He
can even raise a point of order. We
concede it,

SHRI PILOO MODY : 1 do

not concede it.
SHRI BHUPESH GUPTA
You may not concede. But we

have done it in the past out of
generosity. Raising a point of pri-
vilege is peculiar to the Member
of the House itself. Sir, my raising
a point of privilege or a point or
order emanates from the fact that
I am a Member of this FHouse ;
no other circumstances permit me
to do so. That is why we raise points
of order. Sometimes vou allow the
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Minister dealing with a particular
Bill, or concerned with the subject
to raise a point of order. Even that
is not proper.

MR. DEPUTY CHAIRMAN :
Ministers can  participate in the
proceedings.

SHRI BHUPESH GUPTA : He
has no Locus standi. Being a Minister
he can be present in ‘the House ;
otherwise he is a stranger here.

MR. DEPUTY CHAIRMAN :
He can participate in the proceed-
ings. I have made it clear several
times. It is a procedural matter.
He can participate. There is a consti-
tutional  provision that he can
participate in the proceedings and
on that basis he can raise a point of
order.,

! gRAYT (ISHTIRW) : JU AT
TR AT & | & AT F SJOTAT A g
f& A a3 SAEI SEE AT
T e w2 AR A 5 @ |
X AGATT F THIL B 4G 9@ WE

(Inferruptions).

MR. DEPUTY CHAIRMAN :
I can’t hear all of you.

ot gEAIT: AW @GP ATH
qET a8 § fF O Fwam@ A
aRd @ W & I W W qw
Mg 3@ AR AR v ¥ afcewd
A g S S ST &t agr 9@ &v
TATSI 7 & aF a& SS9 1 FE

qqT AT AE 9@Ar ATE |

Rt ggawEls

A G ey

OTE TS WY FT | ZH FV T
S&W qEl g |

st g|AT . T qF WS TH G

gfeewe 7 &1 @ 99 aF fEEr
9 Fragl AL 99 AT gEHAT |

|
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(Interruptions) & Tigar § f5 gl
q qal @ q@Y FY T A &Y
Td T & a’ F g dgw a8
18 fFfeag s & =@ ac A A
& AT g

=1 Iqawata
(Interruprions)

oo Jfsd ;

S gratT - F oA dar 0w
I FWSAE A A & AR qF AW
IT T OGgeE EOAE @ 3T W
e FI OTARI T |

sy JeaAEtd
afer

D AF B oA

wt ag foa Al (Ater 937): 9= T
garafa Y, fAfEa =1 & 75 At swg
8 § 5w ar 5@ wew H aga
9T §eEr §, AfFA Tw & w9 9g
FA g fFemr. . |

i sdlw wAE AT 4g
T A wE & F oa Wgd W
ey g |

Y Iqawaia : qq T(HT-
Ty w9 Fifww JE) @ gHg 4t
ZET | AT /W AT G ‘

fr gz B AW
Fifaw wh fafreed, Sar fF amg
AT AT ARG TG qHd &, &t
Frfres vevifafafrd &y &1 st
s @1 Efefasmm Reifafa-
fady &r & F@ 3w &y
Fafyeg  Iifafafady o @ &

The Council of Minister shall be
collectively responsible,

A, g A fraew =@
gag ¥ 7g & f& WA W@l Wy
T G FT FEAE § GO AY AT
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< AfGFR & AR A F_T F usew
g oar g 3 N afcferfaat &
© g g W §eem #T A4g T
MT J§ TaOT FAT % qr4TT Falr
1 7gi fafads fwy W IEmWT

st gqewmafa . s BEew
9 A8 JeraT B, aEE WIH ;IS
™ far g

5t gg fra AW ;. @ET oTw
oET o &1, sfaw  ffaers ot
T v =gy, w8 W dwm
I & AfgFR AG g Fifw TG
WET ¥ e WE g, WE W ¥ o
zafad ATAAIT UM T[T FT AG FEAT
TEr A g, Fer v faded

SHRI SYED SHAHABUDDIN
(Bihar) : Sir, my very brief sub-
mission is this. Apart from the
Prime Minister, the Leader of the
House and the Minister concerned,
nobody else can participate in the
debate if he is a Member of the
other House.

MR. DEPUTY CHAIRMAN :
You are advancing a novel argu-
ment. Have you got any authority
in support of vour statement ?

SHRI SYED SHAHABUDDIN :
Let me make my submission.

MR. DEPUTY CHAIRMAN :
Mr. Shahabuddin, you are a very
learned man and you are raising
this frivolous Iissue,

=t 44T TR TR &
SEeT A1 gT Wi 1wl s
7z & fF 9q W we AR § 9
THTHRG W AGAANT Hlo Gro TA>
we & fex § o9y Tww fRy o,
g WE ¥ ge @
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SHRI RAMAKRISHNA
HEGDE (Karnataka) : My point
is this. An hon. Member has
raised a point saying that the
extract from a newspaper cannot
be read out here. To say the least,
he is not aware of the practices and
conventions of this House. (Inferrup-
tions). The other day, let alone
the newspaper reports, a private
letter purported  to have been
written by somebody was fully read
in the other House. So, a Member is
absolutely in his right to read out
any paper, any document or any
letter . Therefore, there is no basis
for this point,

SHRI PILOO MODY : Even
that you cannot say.

F wAUT fa g, AW
WAL FT AT § AR AL AT B
1

(Interruptions)

ot quEwtefy : OF  syaewT ¥
W 97 {7 FAL AT FT qIA
S CAEC e S B R Co I D i
end fEd |\ W & Swed. ..
(Interruptions) wx sgeedr FT W
AT @ g, S ST @
FATAT FT ¥ AG  IETAT ST
gHdl | 39 9T 3B FGA g1 A 73
AL o

o &y fasy ¥ 3@ ux
Fg W g | AU A 4@ & &
wAY AEET SV gEY A39 & agem

ok g gw =1 9@ wWri...
(Interruptions)

o gaganfE @ @® oag@ @
FRTAGT FT A=Y T F g, I qH
Fgar qzar § ¢ @EY F@l 9T AF
wgE &t faad dotam A oo
(Interruptions) Please take your seats.
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[t ggasmafa]

I have quoted earlier, a few days
back, article 8 of the Constitution.
Ivis very clear. Please go through it
again. It does not bar a Minister
from raising any point of order
at any. type of proceedings. You go
through the article. Mr  Mody,
this cannot help you. You cannot
overrule article  88.

SHRI PILOO MODY : I am
surprised that you should interpret
to rule in that way.

MR. DEPUTY CHAIRMAN :
If a man like you is not ready to
accept what is written there, I am

SOITY.

SHRI PILOO MODY : This
flows out of commonsense. All
rules and even the Constitution flow
out of commonsensc. Ard it s
also commonsense tha: one who is
not a Member caunot pariicipate
except when his du ies call upon
him to do so.

MR. DEPUTY CHAIRMAN :
This cannot be imported into that
article. In that article commonsense
won’t  work. (Interruptions).

SHRI ERA SEZHIYAN (Tamil
Nada) : How can you rule like
that ? (Interruptions)

MR. DEPUTY CHAIRMAN :
This is not my ruling. (Interruptions)
Pleasc hear me, You Lave spoken.
All right, you can speak again,
Ar.cle 88 is there. How can you
overrule article 887

SHRI BHUPESH GUPTA
You have said somcthing., Suppose
the Prime Minister sends 30 Ministers
from Lok Sabha to come here and
speak and raise point of order.

MR. DEPUTY CHAIRMAN:
I would like to know what is the
explanation to article 88.

SHRI BHUPESH GUPTA
It is not that.

taking) Bill, 1980

MR. DEPUTY CHAIRMAN :
It is there.

-«

SHRI BHUPESH GUPTA :
My contention is, it relates to a
Member and the Minister concerned.

MR. DEPUTY CHAIRMAN :
Article 88 is there. It does not
speak what you are saying.

SHRI ERA SEZHIYAN : My
point is  accepting the constitu-
tional position that a Member of
the other House who is a Minister
has got a right to come here and say
these things, suppose he says in
this House or makes a statement
in this House, he attracts the privi-
leges  of this House. Is he fully
amenable to the privileges and Rules
of Procedure of this House ? I
want a ruling on this. Sir, who is
he to speak ?

SHRI J. K. JAIN : You are
wasting  the ime of the House.
(Interruptions).

MR. DEPUTY CHAIRMNAN :
He has got a louder voice. What
can I do ? (Interrup:/ons)

SHRI C. P. N. SINGH : That
has no bearing on what is happen~
ing now. A point of o.der, Sir.

MR. DEPUTY CHAIRMAN :
Your point of order has turned
the whole House into disorder.

SHRI ERA SEZHIYAN : A
Minister cannot have it both ways.
Suppose he is a Member of the
other House and there s a
privilege matter against him, then
he cannot take the plea that since
he is a Member of the other House
the privilege matter should be referred
to the other House. That is what
I want to make clear. Once he
makes statement here. ..

MR. DEPUTY CHAIRMAN :
Your query is hypothetical and that
does not invite any ruling from me.
There is no breach of privilege ; no
question of privilege has been raised;
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he is not taking any protection of
that House. All this 1s hypothetical.

SHRI P. RAMAMURTI
" (Tamil Nadu) : Sir,. ..

SHRI ERA SEZHIYAN: It is
not hypothetical. This is regarding
a statement made by Shri C.P.N.
Singh. I raised a point of privilege.
I understand it has gone to the other
House.

MR DEPUTY CHAIRMAN :
You have raised a point. The Co-
mmittee will consider it, I cannot
give a ruling on behalf of the
Committee.

SHRI P. RAMAMURTI : Sir,
I am not questioning your interpre-
tation of the Constitution or the
ruling on this question. (Jnterrup-
tions).

MR. DEPUTY CHAIRMAN :
Please take your seat. He is speaking.
Yes, everyone can be called. They
are here to hear you.

SHRI P. RAMAMURTI : The
hon. Minister must know that
insinuations are quite common
and that insinuations are made
by this side as well as from that
side. There is nothing wrong as
far as the parliamentary proceedings
are concerned. Insinuations are
made, inferences are made and
people, are asked to clarify. For
example, the statement made about
Mrs. Margaret Alva was an insinua-
tion, but it was allowed. If that insi-
nuation is wrong, then they have
got other remedies. There is no
point of order in raising the question
that you cannot make insinuations.
Let him  answer the insinuation.
Secondly, Sir, I would like to point
out that it has always been the prac-
tice in thix House as well as in the
other House to bring to the notice of
the house the reports appearing in
the newspapers : sometimes they are
actually read; sometimes they are

not. There is nothing wrong about

it. They themselves sitting on this
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side, when the Janata Government
was there, brought the Blitz—the
whole charge was based on what
was written in the Blitz—and reading
from the Blitz reports they wanted
a commission of inquiry. This is
their own practice. So, seeing that,
they must not throw stones on others
while  living in glass houses. Let
them learn the practice of this Housc.
Unfortunately, many of them are
new to this House.

SHRI P. N. SUKUL : Sir, I -
want to make one point, Our
Minister did not make a statement.
His was a point of order. In this
very House in the last fortnight
this ruling was given, that a Minister-
is allowed to raise a point of order,
and still an old Member like Mr.
Bhupesh Gupta is telling. ... (Interr--
uptions )

Y gaR I AR AEA : IJTENIfA
Do

ST, FY egFEAr FT I

sy IqawnfE :  uw ST AT
T A1 AT TG & W A AGHT |

! gam @ MOAN qrE ¢ W
& gag § g | guw faguraen ®
ez goEy § fF oA @ &g oft
geem QO 3wt F ogmy fd
AW A FF THAT & | SAW WA
TG T gEAT L WU AFA & A
qaqaE &9 w@ & 1 e dfqam
¥ gudg g fo waedi #Y ayaq &
AWTET & | R ZATQ T AT
N ot TFAr Iy g A W
T geen Atufaw 9w w9
frar & sod g® fiomm +@& a9
¥ dg wx ffon #@iw g srewdy
¥ ga ST A T QI A AR
T ozamr U9 AN WO/

SHRI NARASINGHA PRA-
SAD NANDA (Orissa) : Sir, Mr:
Era Sezhiyan has raised a very vital
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question, but you are not listening
to him. We have article 88 of the
Constitution under which it is stat-
ed that a Minister can participate
in the proceedings of the House.
That provision is clear. I am not on
that, But the point made by Mr.
Era Sezhiyan is that when a Minis-
ter chooses to participate in the
proceedings of the House and while
participating in  the proceedings

of this House there arises a
question  of  privilege, the
Minister taking  advantage of

being a Member of the other House
cannot take that position that he is
a Member of the other House and,
therefore, the question of privilege
should be referred to that House
and that it should not be decided by
the Committee of privileges of this
House. This is a basic and funda-
mental question. Why do you not
react to it?  (Interruptions).

MR. DEPUTY CHAIRMAN:
All right. Mr. Rameshwar Singh,
You do not allow me to say anvthing,
What can I do?

st Twae fog (397 93)
MY SugWTia A3, qT o dY
3T FI FEAEr @ g § W §
Wt @€ 3@ w@r g | AW smgeAr A
g7 ag § f&. ..

(Interruptions)

) JaAwElE o a8 SqgeeT ]
g et @ A AT §

Mt TRyac f@g 0 oAy wd)
HEIRT & AT AT FI¥ FT TATIT
& 2\ K ag ST A g e
o9 HAT AERT T ETSH & HeT
W OOFT ¥ gy AW #1 faww
MR 1 fqUer @ F W omeAr
@ W R’ W § 3T A A
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TT9q &Y § qIfF 3§ Avg § gred
H AT FUE 9@ 7 # WO
I Ag wT A § 7

of; gyagefa . oEY fE W
FE @ T & |

st wwEey ey caEr wrow g
& g9 W wemacdr 93y gEr 8 0
9l qE & AR Gl ATEd § 6
gy A F & . . . (Interruptions).

St guramle o gax fauw

qT I @ & |

st WhEY f@g @ W FEW
q Arefa FROAY &Y AN FE OH
faor 2 1 X @vr Al wRa €
SH 9T F@E  &. .. (Interruptions)

s gl Ag g FaEd
® T TR § L

ot TRET fag o # et anw
(FE @ O, WT IgR AN qG

ARy & @y ww ozw faww o

v ¥ ) wfrg Ao oggm 2 R
AE!  FATA TET H AEE
27 WT g F AT M FWE !

CHIEGEE T S I 14

@RS § TwE AR & | HA AW &
FHTT @Y g oFwdr & 0 F A W
?rtﬁzmrmgu

| s AT tag : e, 3T

Fe ag & fr w99 W gwARN &
qUAl q19 AGE A &1 qar g

WR FHER TR aw G Agt
qrEer & ar gW AN # S« &
FE FT T | g9 AW FyAEr #

P
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Sq # w3 oMT MY 5w sy
Y F¥ FEAE FAErOE, Fd
AT &, ., (Inlerru ptions)

W1 dYo weRAIE g (wWiv
wa%) : ofw, § wwemr g fa wmaw
i vRwEe fag A wEd § qws
T g afer wWwgsaw & wiw #
JAY 9N T PT TIT @I AT
Ffew @ wF T AT A, wA

IAE qe A T @ AR
Il g e o

st guasafa ¥ oogw @
Fg 9% ¢ % 9 mww ¥ qwew
TR

st #o FEmTTEN P ¢ -
guafa "9geE, AT FgT ag § 6
@ Af e ¥ oTm fwm W
e 9T F15 wmfa T8 § 1wt
W owaw W g 5 I3 s e
AT @ T OR FIN AT 3 W@ Y
@ Sl TET F FT Q0 ARF
afer wefY wERm @t H wTETg
gt W AR IgH T oaEE F
TR AT F@A T oK WM AR
¥ E9Y wT WIYT §ET GH g AT

F www g & owm  ard
FEART T &Y ey
#@r WERT T g ) Hdl WERa
W TW A A FB FEOT AR

T FITS I AR & a9 F 1R #
DO SETE & gha 9 | AfRA @
¥ g @ ¥ IHC I &
w1 Soawd i fwar & Bkl
arlr farErd @t e TT g )

MR. DEPUTY CHAIRMAN:
T would like to say about Mr. Era
Sazhiyan’s point and Mr. Nanda’s
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point. He has already made this
fpoint in this Housw. [Interruptions)
Please hear, Mr. Jha, Please take
vour seat. (Jnterruptions) Al’ !‘ght

‘.

ey

W fra wx ow (faEM) -
SO, WgEwl are gEr {F o ag
g g T o F1E A3 =9 gew
FT

g @ ag WA 9T Al AR
gy @ g & ar Ry gree
F oA F I AET Z 1 I

AT g fqow 9w w9 ®w @1
T F AT YET AT Fg I9d @
ﬁtwwmﬁ%ﬁﬁfma

EC A I A ]

IaET FH wq faw AT =Trfgg S
fe sl framn @&« wwfem
ITQTI AEIEd. Hell "gied 1. . .

o Temasix o w9 g oW |
W §F SN |

off fqa wEAr  @EER A

s TqAR® (3w 8 HTIeS
AT W OE O | T A &
AR |

Wt fmg weE R R w9AT

AT T qE ...

=t ggawafa : & T w9 gETE
o

st fug w2 ET T W@
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MR. DEPUTY CHAIRMAN:
All right. So far as Shri Era Sezhi-
yan’s point is concerned, perhaps
they are aware and the House is
aware that he has already raised a
privilege issue like that. as he men-
tioned just now. The Chairman has
almost taken, I think, some decision,
or he will announce his decision if
he has taken it. And regarding the
other  point, I would say, in the
present context, at this moment
today it is just a hypothetical ~u <
tion. I am not expected to give a rul-
ing on a hypothetical question, So
far as the Minister is concerned,
article 88 is there. The Minister cah
raise it. My only ...

SHRI BHUPESH GUPTA :
My only request to you is, let the
debate be not like the Maruti car
that did not move. Let the debate
move on.

MR. DEPUTY CHAIRMAN :
But it seems that House does not
want to move on. [ would only re-
quest Mr, Mathur; please do not
make unnecessary remarks that pro-
voke protests from the other side.
It is better. . { Interruptions)

SHRI PILOO MODY : It is
Mr. Jain who provides the broken
transmissions, . . (Interruptions).

MR. DEPUTY CHAIRMAN :
Mr. Mathur, confine yourself to
the subject matter and don’t go to
extraneous mattérs. That is my only

request .. . (Interruptions).
qoFo FoRT : AEE WX
g AR qg § wx fam e

avE o ag g 9 |

w wEUR faw afe ¥ =m
A a1 @l go oo @S @y ova o

{Interruptions)

DR. BHAI MAHAVIR
(Madhya Pradesh) : Will hé prove
to be a bull in the china shop all the
time ? (Interriptions).

|

\

64 -

ABHA ] and Transfer of Under~
taking) Bill, 1980
o WRE WHE MY A,

BT A AW Far ™ g\ faEE
# I a5 & F @ AW FwES A
ge g AW "W FON 99 ¥ @F
FEs SO W & X A R
JH FGAY FATT W A FHES

IgFAT | .
Al o & wgifE ..
Ty geawfa : g faag  q¢

TIET |

St andlw sweng WqT A
Fg W E | AW QqEER @A
@E) I K awar § 5w
T WFA Y AR TE) @ AT WEEaq
TR A S owwe Y R o
R ¥ F R A gu o g
UF g 1976 T WIT FE@U § 1977
FIAAFE A W E 8 FE
IR em‘ra
;=

¢

W &eaz  fasy W@

g ¥ AN TH W A g
37 Al wwE g ¥
TEE A T A W A
(Interruptions) g TW-I@ AT I
®E

st s gwE MY o 3fEd,

g YU Aiuww § | g q@fq
¢ m g S ¥ oW e #
v agt gt Tg GFQ | ATHT 1976
M 1977 T W S@E § S
WA WA FF QW A R,
e H A8 A TS w0 A FA
W o # fgom owmw @

ot & 1 P oA gl ag
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fa fry 4, v mfgwe == |
THE, S IAF  AvgEE HOO§
az zafad 5 3% |

mii o wem @ v m oA |
!

A

i

N wd gaE WM
LS qﬁ F3T. . .(Interruptions).

}
. i
oY Wo Ho AA ., (Interruptions) 'l
THHY g & fawrr @ osma o
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SHRI PILOO MODY : De-
fective transmission. (Interruption:).

Ho

Y

q S AWE AR . W
T oA wr oamgA AE faw L.
(Interrugtions). 13 IqTeIIRy a7 AT
SUNEIL C I & I B
(Interruptions).

Wt Fo FoFT : ATGA AT
(Interruptions). :
ot wdte wwE AR o, A

(Interruptions).

Wt Wo oA gt &y v
T ¥ gy fet wmw W @
(Interruptions) FTaTT F@ & ...
{Interruptions).

W WMLW SWE M qg WY

(Interruptions)

5t g0 Fo Ao WA (VT ) :
78w d. .. (Interruptions)

SHRI SYED SIBTE RAZI:
He has no support for his allegation.

SHRI  JAGDISH PRASAD.
MATHUR : It is not an allegation.
It is a conclusion.

HN Fwrz fasy T O WF
YU % N 4w fow 3 A @AY
fafea 2 ( Inverruprions)

***Expunged as ordered by the Chair.
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S g0 Fo dlo @R : H I
N Agg § AT FX W § )

oR & ag IR Far g fF aqw-
Me F 9B HAW  IEI F. ..
(Interruptions).

st FIw AT WG S
FEG 3 A IR A TAE 1976
77 ¥ f&U QT IAH 9gF FHE FAIC
g 8 FUS FARIILA TaAC £ 6
FOTH, HAGTAVRIE  (Interruptions)

SHRI P, RAMAMURTI

A senior Member like Mr. Salve
should at least know when some-
body is speaking and when he is mak-
ing a statement, it is not necessary
for him immediately to get up every
now and then and contradict him.
He can contradict all the points
when he gets his turn, when he gets
his opportunity. Unless the speaker
yields, he cannot go on contradict-
ing him  at every stage. Is this the
way of conducting a debate? Let him
note down the points and later on
when he gets his turn, let him con-
tradict the points effectively.

SHRI BHUPESH GUPTA
We can avoid political overtones,
We are discussing a proposition of
nationalisation. Let it be discussed.
Let it be discussed on merits. You
can also say whatever you like and
you should be heard. Why bring in
the past? Somebody asks. It is be-
cause of the background some of the
things come. But I would request
you, let us discuss the act of natio-
nalisation,  its implications, what
it means in national interests or oth¢r-
wise. . . :

SHRI N.K.P. SALVE
is right. So far as his reference to the
balance sheet is concerned, I have
got the balance sheet; the assets
Lave declined . .

DR. BHAI MAHAVIR : A
oint has been raised by my friend,
fr. Jagdish Mathur, and Mr.

: That

taking) Bill, 1580

Salve is trying to answer a certain
argument. Now, they will have
plenty of time to answer all the argu-~
ments which are being put forward
from this side; they should not raise
points of order to answer every argu-
ment, There appears to be no point
of order. He is referring to the balance
sheet of Maruti. This 1s what I could
gather from his statement. Now
where is the point of order in this?

MR. DEPUTY CHAIRMAN:
From what I gather, he wanted
some information from Mr. Mathur
and Mr. Mathur vyielded to him.
He wanted to know from which state-
ment he was saying it ...

DR. BHAI MAHAVIR : He
has himself stated that he is reading
from the answers given on the floor
of the House.

MR. DEPUTY CHAIRMAN :
I know. Now, Mr. Mathur, please
continue.

SHRI RAMANAND YADAV:
(Bihar) : Mr. Salve wanted to know
something from Mr. Mathur and
Mr. Mathur agreed to listen. Why
should others object to it?

N wE wWE WY s,
§ gwer g 5 dfadse ¥
qiEd H1 TFHH a9 kb &y
A% g7 TR HATE F & @ g |
W FHA A I H qE
UHTEE FX W@l gl Sl a9 |

MR.DEPUTY CHAIRMAN :

In his own righ: we can say all
these things.

afae o9 gwr Jfaw ) §fsk oo
FgH T 4 H A A F  wpdAr
FET . . (Interruptions ) IT FAEYTF
€T § YT JUT qgT 9T W §

fe ot far § St w Ffgm o
T W JAX AT q IJqq W

ara Jg g o
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SHRI RAMAKRISHNA Y FaTw faw o 2fam, i

HEGDE: I want to raisz a privilege
issue.

MR. DEPUTY CHAIRMAN :
Just after him,

o AR FHQ . Y A
fomr a1 wrx mga & 5 oafaw
sgaeqr qx, ATEfg 9X mAlEr & A1y
W AW qg §F AEA FW | T
R Y A Fg WR oSAE 87
FFUWE A M ogue e A
qIed I8 3% A9y H @ Fors
¥ guam g 5 9% die  wg
Aifa 7Ei g 1gmaE a as-faag,
¥u fEag . . . (Interruptions)

N TR FAE W W
T 3@ g A § amw ¥ omr g,
TR WEE wAfA @ ogroar &
qq I FAT g | HY AR weE @
fFar @ waar sAfad @@ @1 A
q VAT E A A AT AGE
# 9wd 9Rd A TS FET §
Frasy S IS FIAT § W IS
T A G A AN T o0 § A
T oam g |

DA ST
™ IR ATET |

=Y TREwTT
& W fagus 2

W, s gwE W4T o #
TIRT & FAMT T §, 0 I W E
f& s & *05 F AqeT F9 F
W™ :

[

off gagwmwla 38 @ g1 T,
gy Fg fon, mw = fag o

st St gwE Al o o
AL T T W gw Qg

st Juawamfa
FTFET w1 fomar E |99 S WX
q1zd (Inzerruprions) '

.S | W ogm

fFe TR ¥ e WG E, o
A FY AT FA OH. .. A FH I
FHGT AR ... (Interruptions)

ot wwdlw S®E WHT AR
TN AFE S qAg, ¥ I &
St ¥ fef W § v & ar &
ot @ § @ qefe g
e g & @ N F gufm &
g Fwl R qafid g

Y Igawmafa
qT |

qg A =

S wEw AR AL Ay
qaT g, 9 I Ffgd wifs @
Fg A F T wEHE AT
FC 3q0 § 1 WM Ag FA fF g
FrOAT faq ot fF gw wg A
F1& SS9 @t ¥ Adf g a1 ag
Fga f& AR s F faar § R
IFH A AT TG 4T F IIIAY
am AWar § 7 O’ 7 omeed sw
& | 9§ ar ag g | dfwT e
ggag SAeT 0 A9 7 S Sy
Fifedt F wra @ORT T AN STHY
arEl AT g, A W FUE

.. ( Interrupions ) FTR & F(A/q
g 1o s fafeew @dr g—ag
g gl &1 fafesw a8 91
T NG FA ST F AR A GAE
frat & gra g@Er W 47 | g9
AR a4 #4T G § ¢ fa@w ="
FT &S FW & @ 9@, [ A=
SAFFTFW@ g | 4 "W g w2
fafeew & < wiws far & 7 &9 31
! @EifE WA F FT q9T
T gV BP0} WEY @I I, HARY
( Inrerruptions) )

Machinery is junk, No doubé¢
about it. But assets are much
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[+ swdvw swe w14T]

more than what you have evaluated.
gafas g wwe Hged W1 § 3
foas frad @ & S99 T S
§1 @ 77 F@ wfgr @ ST @
f5 Pty 7 Araa aar o | GTFRA
fag Nt f5 o9 Q@ [&, A
qq amre vy, Mgy AT wF
g 9@ T F AT FUSH # AT
grafe g & & | 9§ o
AfFT T g@Q @Ae § | FEE UE
g fr o #+9S & ewfa A
AfFT ar § W oA fear A
feeE F vy 1 ;T ITEAET A d
W AR FOE A amfq A g ar
o SAEr G F A & W g |
fe wrad arer fear e & v
oE I8 S drat war e oo
O qT IAFT [T AT G AEE & |
I F AR AT W@ | B
Had ¥ FA I & qgd T
fear s 9w #g faar Qv g
I &7 o aAfafads A w0 eamr
$ 1 9z W oIy & |y qiEd
T 9 oA Al § @ § 7
Emrera a6 g fF W O W
AR T AT F1 TOr el
afwg . ..

SHRI SYED SIBTE RAZI :
This is again a baseless allegation,

What you say is not supported by
facts,

oY wEhT N T A § qeAr
M g ey, @ A, @=R AR
¥ TaE, AN q@ERX 77 F AFE
T I AT 80 & WwS =;fgd fF Fra
fraay &7 omowr fRaar agr 99T @,
wq e foar 2—aé are fag
fe sdgm gu 2, ferd am ?

.
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aref fo @, @y & Avefd
HFeq qaT, Wefd Fma qiad
T, TR §Y Aewew A T
el ¥ fear wewe  wiefa @Y
e g, avefa 4 ofFem X FeoAe
P efraT ATy, Eota iy & ) E6Y

q, TR I § wmfes IFEa wfaw-
W %? & agw T g R 39
AW w3 5 gom ot A A @Y
# fre o S Fgar g1 IF g9T {5
T A ¥ P @) wIF F @ AAC
% HiT adl FeewR fogar o ? o
AT | 7% qiw v Y FFT G AT |
AT FTAAT FT ATH AT FTEFFA
gfgg 3% % 4 ¥ IW FFAT A
qig wrg T TR H & age FW
fam § AR avg ¥ 99 W 7
1500 dac ¥ faar a% | @ @
% . . . (Inrerruprions)

sy IqaANME ;38 a1 98 &
o ug faer # ;T 8, WIT S
qT WA | Ag a1 AW g . . .
(Interruptions)

st Sl &tz AT
ae T E, m oEEr w4

st goawwafe: §F @t 23 ¥ W
Z fo fagamt § oy 7 @00
wa W faw ¥ . (Interrupiions)
I A, IAX A A &, A ¥ AW
a2 o oy faww g, IW 9T AT
A ... (Interruptions)

sy s garE Awrgd o ArefT
#1 Feige wrefa ENEw & wmR
ATefy Evdteer ¥ ®aA fPav qoF
ey &0 ... (Ineerruptions) i
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SHRI C. P N. SINGH : Sir,
on point of order. (Interruptions)

SHRIMATI RAJINDER KAUR
(Punjab) : Sir, how can he
raise a point of order when he is
not a Member of this House ? (In-
terruptions), Sir, he is a Minister and
he is a Member of the other House,
How can he raise a point of order?
(Interruptions)

SHRI C. P, N, SINGH : He has
yielded, Why do you worry?  (In-
terryptions). The honourable Mem-
ber who was speaking has yielded.
You please sit down. Mr. Deputy
Chairman. T want just one clarifica-
tion,

SHRI JAGDISH PRASAD
MATHUR : T am not yielding?
{Interruptions)

SHRI C.P.N. SINGH : You
are not y.elding?

SHRI JAGDISH PRASAD
MATHUR : I am not yielding.

MR. DEPUTY CHAIRMAN :
He has not yielded.

SHRI C. P. N. SINGH : Sir, on
a point of order, (Interruptions)
Sir, the honourable Member, Mr,
Pilloo Mody. ..

SHRI B. D. KHOBRAGADE
(Maharashtra) : Sir, the honourable
Minister is raising a point of order.
(Interruptions)  Sir, the honourable
Minister is raising on a point of order.
Are there no Members from the
Congress (I) to raise a point of order?
Why should a Minister raise a point
of order? Isitnot disgraceful thata
Minister should raise a point of
order ? (Interrptions)

Wi e AN BE TFA CIc]
CR I L B
(Inferrupticis)

SHRI MANUBHAI PATEL
(Gujarat) : Sir, he is not a member
of this honourable House and he is a
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Member of the other House, H= is
a Minister also. By virtue of being
a Minister, Sir, he cannot get the
right to raise a point of order, Let
any other honourable Member
raise a point of  order,
But a  Minister cannot  be
inducted into this House from the
other House to raise a point of order,
(Interruptions)

. SHRI BHUPESH GUPTA :
Sir, I suggest that a new portfolio
be created, that is, the Minister for
Points of Order,

MR. DEPUTY CHAIRMAN :
Al right.

SHRI BHUPESH GUPTA :
You create a new portfolio like that
and all will be settled and he can be
the Minister for Points of Order,
(Interruptions)

SHRI PILOO MODY : He
is the Minister for the protection of
Maruti,

SHRI C, P. N, SINGH : Sir, it
is not a question of protection of
Maruti, But it is a question of the
rules of procedure in this House.
(Interruptions)y Now, Sir, the honou-
rable Members, Mr, Bhupesh
Gupta and Mr, Pilloo Mody, have
been in this House and they are very
experienced. They supposedly know
all the rules and regulations. What
the honourable Member does sug-
gest is that there should be a Minis-
ter for.

SHR! ERA SEZHIYAN : Sir,
what is the point of order fn thig?

MR. DEPUTY CHAIRMAN:
Mr. Singh, you don’t go by what
they say, (Interryptions)

SHRI C. P. N, SINGH : Sir, 1
merely wanted to say that during
the 28 months of the rule of the
Janata Party. with all the Commuis-
sions of Inquiry, including the one
against Maruti. they have come out
with nothing, (Interruptions)
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SHRI ERA SEZHIYAN : Sir,
what is the point of order in this?

DR. M. M. S. SIDDHU (Uttar
Pradesh) : What is the point of order
in this?  (Interruptions)

SHRI C. P. N. SINGH : He is
only wasting the time of the House
by raising this issue, (Interruptions)
What did they do ? (Interruptions)
Why did they arrest Mrs, Indira

Gandhi?  (Interruptions)
S £ATST 7AW AT, {OT
SITAT TTNFAR. .. (Interruptions)

SHRI MANUBHAI PATEL :
Sir, every Member is here only t0
contribute to the proceedings of
this House and it is not wasting the
time of the House. (Interruptions) On
the contrary, it is a useful thing. It
is utterly wrong to say that it is wast-
ing the time of the House. It 1s
an unnecessary interruption by the
Minister. You please expunge this
interruption by a responsible Mi-
nister like him. (Interruptions)

DR. M. M. S. SIDDHU : Sir,
1 am on a point of order, Has the
Minister any right to interrupt a
speaker under the pretext of raising
a point of order which is no point of
order at all? This is not a point

of order. (Interruptions) 'That is the
main question, He is not a Member
of this House. (Interruptions)

SHRI PILOO M CDY : Heis
an immature Member from the
Lower House who has come to raise
these points over here. (Interruptions)

DR. M. M.S. SIDDHU : Sit,

down. (Inferruptions)
" SHRI J. K.JAIN : You sit dowr
{(Interruptions,

AN HON. MEMBER . We
want your ruling. (Inferruptions)

taking) Bill, 1980

SHRI PILOO MODY : You
have been asked to give vour ruling
on the Minister’s point of order,

(Interruptions)

SHRI B. D. KHOBRAGADE :
What do you want to say? (Infer-
ruptions)

SHRI MANUBHAI PATEL :
It means you are not giving a ruling
whether it was a point of order or
not. You are upholding the point
of order, It is a point of disorder,
(Interryptions)

SHRI PILOO MODY : In case
it was not a point of order, then I
would ask you another question:
Who is wasting the time of the House ?
(Interruptions)

SHRI C. P. N. SINGH : It is
he who does not concern  himself
with the debate, (Interruptions)

SHRI PILOO MODY : Sir, he
has abrogated to himself your func-
tions also, Now there are three crimes
committed by him. Don’t you think
that the Leader of the House over
here should recommend that he
goes back to his own House? (Infer-
2. ptions)

DR. M. M. S, SIDDHU : Under
Rule 258 a point of order could be
raised. The hon, Minister on that
side is not corresponding to Rule
258. It is filibuster,  (Interruptions)
If the Minister, who belongs to
the other house is going to misuse the
privileges of this House

(Interruptions)

SHRI PILOO MODY : Shame,
shame. .. (Inferruptions)

SHRI P, RAMAMURTI : I
want to know whether they want an
orderly debate or not? When he
said that he was not yielding, he
wanted to interrupt him by saying
that he wanted to give him something.
When he said that he was not yield-
ing then he changed his position by
raising a point of order and said the

A\



77 Re. Maruti (Acquisition

same thing in the interruption, Is
this the way to behave for any res-
ponsible member of the ruling party,
a Minister? Does he want an orderly
debate? Let them say so. (Interrup-
tions)

SsHRI J. K, JAIN : Sit down,
(Inserruptions)

SHRI P. RAMAMURTI : I
am not asking you to sit down. Sir,
T am not addressing him, I am
addressing you, (Inferruptions)

SHRI C. P, N, SINGH : You
sit down (Interruptions),

SHRI P. RAMAMURTI : My
appeal to you is to see that at-
least the Ministers behave properly
in this House—at least the Minis-
ters. We have got other people who
mishehave, At least the Ministers
should not behave in this manner,
Let them prepare, Let them ans-
wer. They will get ample opportu-
nity to answer. Let them not go on
interrupting  people every minute
and mar the debate, otherwise we
will see that the Bill is not passed.
(Interruptions)

3o ¥F wA™ fAg (ST F3W)
A IqEETfa S . L.

Y guawefa © iz ATF AT

FOAT §HY W Fg Afvd, ITAE B
afsa |

o @ WaIT fag: WA,
e A FEIET AR € F I
™ ¥ far 3g yEwms § AWAE
FITT  JAAAREEF WINT FT FEARC A
&2

o WIE FAFEI . AEA™F Tg
¥ fr og A oW @)

o ¥ gam fag : WA
geet & 49 g7 & 5 7 o 1w
qx A & ... (Interruptions)
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ot gugwmta ;0 29 ot |
fedt ® &1 « (Interruptions)

w5t TdwT f@g @ =9 v @A
St & wgar Afgd, g7 ¥ ;Y FEd
& (Interruptions)

St g WY g fafreer &
AT F, TG AT ATEAT T

Sro ®F WA fog : =T T 7.4-
IE gATCET § TG @ F fAC
ATAEAF & [ AT qEET SASHRH T
WG HT FAM T F1 S6T, AT A
gH oA & fgm & e & g
™ F 9T g wU ag «Wr faew &
f& agi ox wew weEw B woAr
I A FEH A QU FEE E,
AT FIEAH AT TAE FT G,
F1 wE AFTFR T TG g

of gqawmfa @ F5 O TTE
ARET A8 € | 919 I F Fg &
AT G€ A gA A 0§ gHaAq
gfF 3 o & @ FT oeaw wE@n

.%o ¥ warg fag: wfww s
7 FFAT ATEAT§1 (Interruptions) I
78 8 frfae saefm e g9r met
WA &1 FIfE Ffe ST F Jq1 914
Tyl ST & A FEFT sa
ST T8\ (Interruptions) EW & $Y
JIETAT AT qFd g, T §o T TEr
FT UIATN F&1-T AGN FL 6T |

SHRI J. K, JAIN : Shame,
shame,

A WA wid qd ;T gH IR
@ 9 f& safsg & FT www aq
FIAT AT AT § wiT Fgd Ao
g1 @ faeT S a1 9 st
ARRCH
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MR. DEPUTY CHAIRMAN :
I have not allowed you. How can
you speak? I have already said that
I have allowed three persons. Mr,
Salve,

SHRI N. K. P, SALVE : We do
not want to interrupt Mr, Mathur,
We want the debate to be meaning-
ful and we want it to go at some
pase so that we are able to finish
the debate in time, Accepting that
the debate should be a little more
meaningful, what the Minister want-
ed to say in his own language....

(Interruptions)

SHRI MANUBHAI PATEL :
‘This is unfair. Why should he defend
him? They are not able to face the
arguments and the facts and figures
and that is why they are interrupt
ing, They do not want to see that
the House functions  smoothly,
(Interruptions)  One who has moved
a Resolution should not be interrupt-
ed. He should be allowed to express
his opinion freely., He is quoting
facts and figures., Why are you so
impatient ?

SHRI N,K.P. SALVE : He
should be able to express his opinion
freely and fearlessly, Absolutely
there is no doubt about it, This
reference to Maruti Technical Ser~
vices Limited and Maruti Heavy
Vehicles Limited . (Interruptions)
My submission is that.... (Infer-
rufitions) Article 26 . ... (Inter-
ruptions)

SHRI PILOO MODY : What
is this? I can also wave the papers
like this,

ot TmAR aEw (fEER)
Sraamfy off, 7T o Fafamw )
A cariz ATE WMIST | (Inferr plions)
§ 4z o FEA AGA F 0F A
tqrge I fFar war v wmAE A&t
ST g 99 UX ATT HT HIAT SAE
A ATt WY F #ET § §F FoI@
4g AT =TRAT |

taking) Bill, 1980
=N Rq wif a2’ 9wz T fa

g

Sl T arEa o AE faar
ATHTE 92 Y, 95 @ AT qF 2
f& o #ga § 5 geegnor g2q F1
g9y Fais FIQ § AfHT AT J A5
¥ qa7 & gg & fyaar gaw qafz
fear § o sAm owk fRdY X
Tet fwar o

W A wef gdw @, g A
g afz #18 wBm 5 ogw T FQ@
9 3w aw d= F Y 3@ wr
FRe Vo aodar, wfar a@f aC
g | WX AT K JAT 9T TG
FIH W FEAT & q AZETY &%
F O WA ww Hifad

M URAYE JIFT . FE TR
A ag ¥ & fF ot gew A
WrHT agg 7 @R A6 ATeT W
fFar a1 fog x93 ¥ oot =fam
2@ g fr ogaR g3 Faeewm W
WS HTE JEX I8F I FT aFd
g

SHRI PIi.OOMODY : Do you
want a second ruli - ?

A URITT JrEg : Gaar g
AR faar oy ARy @gy AW |

iy aF FEd & 1.

qN AL F IwEF R q
T F

st TWTST AT ;A3 W F
N I FFI F AR AU e
AT HT STaT g1 dfew S
favter w2z 3w faar omg SR #m
g A ¥ v G ag7 aam
gT =TT &}
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SHRI PILOO MODY : Yes,

yes, an intruder,

SHRI J. K. JAIN : You cannot

use that word. He is a Minister.
You are an intruder.
Y AR QiFT ;o al § ST

g § 5 ag e Y SR s
fear & T agsfam g7 ww 9w
#1 vifafesg ¥ faew 1 AW
TEE ¥ wefead &1 gL AW AV
gowq WX gfgest W F gra H

St IqaAEE e frEY R
fgars 1 awr g @1 9T A1 AN
<@ S |

o VAR TiEF : ST UsE IEA
wagR ffar g ag fasma faar sman
arfed | g W G SE qeE &
fod =@ T AT AT FT TAW FLAT
e TE

fgq  cqrEe AU g g fF
oy gat ww gfa St oagh § =
ST | ZH AW AT IA & WA TS MIT
g A @@ FT A I7 T agy E
FW( g, AfFT A Iq 98 98
T d1 IR AR WA AU FT HRT
& & 1= fRa st | oW g% @
WE{H%I L KK] $§i’ ( J‘nhrrpions)
§ o0 # Fg fF 9 O @ w
fq—aq' FIAT ;raﬁ a;rra'r__VVill you like
it in a good yesture ?

i A WT FE W OE

¥ TEATE FF A wE Fg A

1 TWIAFE &TRE . A UHl AT
T 2§ owmT = AL Fg W E
AfFT SEl Q@ wEr ...

123 DEC. 1980 1

h ]

and Transfer of Under- 82
taking) Bill, 1980
SV FATAEET U AT FTE |
(I err iptions)
US> Fo WA 1 IT 9T AT
RN AL

FE

T AR GIEE ;. HAHIT SEe
7 ot feamm #1 & & g frar
ag W ufa it 97 "= & o oy
A AT | w5 AT HAY R Fqr
g ag AET WRHT § A A oy
qoe qEITHITE g9 2 V (Interruption s)

SHRI KALRAJ] MISHRA :
Point of order.

MR. DEPUTY CHAIRMAN :
Everybody is on a point of order.
Nobody is interested in the deba-z.
What can I do ?

SHRI KALRAJ MISR .
Point of order.

1 go@amfq : ATax qrzg T
sary #7q Afd | wad gwEEa A
T OAF § AT W §3 WA |
.. (Inrerrustions)

A TWEATE wiEE AT, T
3T FT WY J@TE F A IF I*
a2 gwel faw ¥ meiwe u%
s 39T A0fgd | F =Egar § fFoaw
AT AR T FHORET FT A wwel
g Afsq w9 e A
A FF JER F@ § AGIE AT
ga Amt @1 oferma swmE @

{Interruptions)

M owwUw faw o oom, wO
sgaEdr #1999 A & fF oy qF o
fsgz =9t W § wow wfagEw
AWt A W AT, § gAT W g |
it AW A GATA 1T IC 90 Aq
w® & | AfeT wa g wrefq rawes
F1 fedz 471 § AR zqq fag a5 &
g AEF 9§ Hafgw wam  fweg
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[ T fag)

w7 S saEge R ag ame-
fam @R 9T S gz A Aafer @
S8 FT IR gAw fRar & 3uE
fEy F A% Gwr awar § R
UTF HATET W FT gHq & AfFm o
AT GEATTAE AT &lgd ¥ IO
ge ffr ok Famas amem T
TG Fg Al At W F @3 i
v &6 A IFF g1 gy 9w
FH A S caey fmio g ¥ oag
q tar wzgE & g Seamee
FIfqer FIAT g ARG FT T A 39
F | I FEY T AT A EfAT
Eutcll

+t Fggamafe . sfaw Ed)
uTEIARAT A8l &1 § ATIT St 7
g Few & ogvar  fadaw Ay
AR qF T e § 0 3e%
IgT Y ATd A A T W A3
g qEAl WA |

st selw gWE wET ;A
& FrERET A AW FL W AN
arefy fafwee o #refy & fafe-
freg ¥ 3F W 1 IER ITEREET
g arn F fRToa@ 9 gwwEl
F smgre ¢ A WTed Ggd q qrdAr

FEM | Mr. Salve should not
try to salvage the Government
now. Let mecomplete my thing.

W Fede ¥ &Y u@e ar ge G
grefy ifFwa afge a1 awfs &6
fafgrew # S@M @ IEE ¥ qAT
fadar 5w afdy #Y AT oSTTIAT G
qied @rgg d A% gq ag fam @
g @ TR & Fa FFeEA
T FaT g AfeT A€ FgT W
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WA g B g w IR @
ferr, o wfgel Y 0@ Afad

“Provided that the Central Govern- -

ment or such Government company
shall not omit to ratify the contract
and shall not make any alterations
or modifications in a contract, un-
less it is satisfied that such contract
is unduly onerous or has been enter-
ed in had faith or is detrimental
to the interests of the Central Go-
vernment or such Government com-

pany.”

TH ANTE F 2 ? Fard
W am T 2 fF osew w5 Wews
FEAT § T HIAW qAAEE T
I R daw § oA & b
gfrarmn ) & qgm g 4w
By § wRFE A R 7w A
A 7T & ar oft e e g
W AW owm qwfw § o &
§ gt g, A gw® & qatw
T AR AT F AR R A
g WA T ¥ AAE dE@ w@En
¥ afara FFT AEA § B oag ug
fefre &1 § fF o@ & Fwfmr
arefd v #1 4y # g famaerd

T F g oG i ar @

T Afer F feafs 9z R fe
3 arzde fafwee wwf g gaw
et F FT7 ITHY gy AR BT |

p.m. )
W 9z 99 ¢ fredard & arsfy

FFOHL FT qFT FR BT AT av
et e & @rRm A AR
W fawmg FT gar i 9 s TR
FE A OJAT G & @ wU ag
ferd fratar f ag dar FAd &
faa frar wm &, waw A @
wid s wdy wger @ g sam
& ¥ fad &t & ¥aw A aw &
€T TRV g fE gER TEEr zafaa
TEIFT FT faar § a9 aer
a1 F F FEgar g fr wwRr a6 d

L
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FAAT & FU ¥ EURT AET a1 SH

¥ ema g, fafesn & smar @
FOI ®F F | WA FALT gresd

CANE e O O I o A
L0 B 0 TFG E - 4
That is my charge againse  vou
AT ML AT SAMIR § ql FigaL
F oqq &7 fear a1 gy @
TH TR 26 FT JTE RS
q1ga O feemar &
Let Mr. Salve move an amendment.
Nfawa @ fFar S@r SfET
gred qrgy W Fa EATWET § &Y
TTIHT ag gagAc  FAT )
Let the Government declare it ag
invalid.

TR Lt
s

i g gATa

ot Wag i qWE Mg ;. A,
dgT 99 wew # owgr fF oag ww
WAL FT, ASIAa  Afgwe F
M a9r & ITAE & FEIAN
F OWRE A4 q41 g | zEfed
§ wmay g oaewr g f g
F grg, WV F §iu g3 g1 I
M % ¢ & g ag =& g
W1 frz suv §8 § saw v Fgw
fF =T AT wEETE w1 QAT TG
fegmam A1 Fav @ & T aAmr
wed fqg@ A1t Aty §awo ag
quE fF T8 I WeEEI A,
FIAT  FEETT A, OF @AY
¥EIMETR H WX T @FaT Fr fan

gfern Widy A qgE, WEE} A
dgE ...

st gqawmfa ;@ omar (4B
S1EC

st e wmig A A

F o T AT G
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S gegaTly g A A @
g | W9 guTE e |

of) srle qEE AT ;. fgeaT
# A F WA A A, Tar-
g a9 g€ g Ami ¥ iy
§ g2 39 919§ ( Interruption) . . .

5w & 5F g1

o WEW qTE WET: gIT
3 AW AAET AgE® WX FEET
FE AgE A A F@ AT 9T I
e wieft &t & famr fem

(Interruprions),

o7 geEwely

s 2T feg amar . AU wnEE

UE AT 2 )

MR. DEPUTY CHAIRMAN :
Please dont interrupt

SHRI HARI SINGH NALWA :

Give me one minute.

MR. DEPUTY CHAIRMAN :
No, I cannot allow. We have had
sufficient  points of order today.
What Mr. Nalwa says w111 not go on
record.

(Shri Hari Singh Nalwa continued
to speak)
ot grawEfa : qAaT qEd AT
FAT FTH q5 TMEX | AG F IO
Wy g famn s @ Y A wnEe
WE T I AGL FE GFF
(Shri  Hnari Singh Nalwa continued
to speak)

S IEAATIR | WT FT FE 95

STEd | ARl g & At |
(izerrupticns)

(Shri Hpari Singh Nalwa continued
to speak)

MR. DEPUTY CHAIRMAN :
May I request the hon. Members ?
Whatever they wanted to say, the
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[Mr. Deputy Chairman)]
have said, Nothing has gone on record’
fredt FY FE FAagl ey w7
q9R agd Fg P13 ¥ AF famm
g1 uE W oA AT ¥ AETS
w &g

St RN wA@E JYT ;g

& s Az, g fag

Far ¥ Y WY F© FFT B, I
A A Fgw g fF AN am
F "I A FAW ATIAHT F 7. ..
(Interruptions) ... 98 & oF =
gidfag a@am W * (Int rruptions)

Y gqawwiE: "AT S, gF
TTH 31 T BT A 3 | AT HG
TqAY aaT qETH  HS |

st wdlw waErE wegy s
¥ W ¥ uEr wE %rrsmgf?w}
g s gfifag aear &1 A7 F)
AW FE | A oweT faai &
foaq =gt 9T d3 g o faoar -
I 93 §, TAY AAAT FAT AT
g fF IR arh owwEr F1 J@
aifed | ww s oW A Y &3
&. .. (Inter uptions) wTEaT & afgd
wifaer & | ATOET WOAT FwAEG A
F& aifed | F awar § fF o
dFr @ Al ¥ AW ¥ fAee
o Fg BF a8 5 AT FOEART &,
gy fegeam & aa Q@ § z@ar g
CEe S BT B O S o
safad §0 Ag,ada & fF s aw
T§ AT TEAT@ FT TRIT FL UIX
fast F1 T FT 3 |

SIIE R -G B UL
Fwi ¥ wedrawwm @1t fang

Tsar an
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=t gFAE WM TEE ¢ A,
AT W 9T W(F HTST IEAT 4T,

ELEISECS R UM 1 (O SR
(Interrusrions),

[The Vice Chairman (Dr. Rafiq
Zakaria) in the Chair]

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRI CHARANJIT CHA-
NANA) : 8ir, I beg to move -

E

“That the Bill to provide for the

acquisition and transfer of the under-
takings of Maruti Limited with a
view to securing the utilisation of
available |infrastructure, to moder-
nise the gutomobile industry, to
effect a more economical utilisa-
tion of scarce fuel and to ensure
higher production of motor vehi-
are essential to the needs
of the country
and for matters connected therewith
or incidental thereto, as passed by
the Lok Sabha, b= taken into con-
sideration,”

SHRI FILOO MODY : Sir. vou
will now see in what gentlen:anly
fashion the Opposition listens to the
hon. Minister, .

CHARANJIT CHA-
the House should not be
at all at the comments
Member, Shri
appreciates the
the outlook of the
hon. Member when we heard what
he has said. For example, he
includes ‘bhp:’ in “behen’. You know
the background. I will not go into
that at all.

SHR1
NANA : Sir,
disappointed
made by the hon.
Mathur, One
conditioning of

5T | ONETE O RIYT
¥ oag wel fomr & 5 QY
@ wmifesr §7

FIA

THLE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Please do not
interrupt  him, My, Mathur,

l‘q'_ lgﬁ_"’
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SHRI CHARANJIT CHA-
NANA : Sir, the hon. Members
f this House know the outlook of
e RSS. (Iuterruptions).

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Please do not
interrupt  him. Mr. Mathur. Let
him have his say, Then, you can
say  what you want to say.

SHRI  CHARANJIT CHA-
NANA : Sir, the conditioning of the
outlook is by afew other things also.
They are negative allegations and
I would not like to retaliate. I
would mention only one instance in
regard to what the hon. Member
gas said. In Hindi, they say,

T Fz7 & fF o9 "edar F1 o9 O

9T TG AR gH AT AEY A=A
s R R = &1 gw faw
T oA w1 F FE AN FEM
fretar &, wifgr & foaw =gr
¢ & oomfas g oy
faatn #37 o, 39T 970 ot o0 &
guT( ¥ 7% aw & Fpm I+ fae-
@|T & Wt A TANFEW R
sar) #g f5 osefrar 1 gar &
IIHT I GUT, T HS! AT ST
TN 1 Owg I AW A OWAL AT
N @Ree 7 FE A g AT
(Interruptionsr

B o i wgET o wmiEr @R
% frt 7RR A &7 w1 gz g R
S d FE oaEd & Ag A
{ qur =gt § fv aft sy feoaofy
yAGA A ag FE A7 AT T AW
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AH AgT AT FE TS 2, mITAl
F TAAI ¥ FEWE wET T8 ¥
dfer @@ 3w fawm & @ T
99 2, 7% AT FAT q HFAT FT
g, g7 g7 ¥ f9 A E

SHRI CHARANJIT CHA-
NANA : Mr. Vice-Chairman, the
hon’ble Member is absolutely right
that we should upot remind them at
all.  But unfortunately many a
time they provoke the necessity
for such reminders. But this is the
end of it. Tam coming to the Bill
proper and I would only request
the House to appreciate hon’ble
Bhupesh Da’s comment that when
we are looking at things like the
nationalisation of particular indus-
tries, we should have an outlook,
which should not be outmoded, which
should not be passing through poli-
tical straits hut it should be a national
outlook.

On the 13th October, 1980, the-
President was pleased to promul-
gate the Maruti Limited (Acquisi-
tion and Transfer of Undertakings)
Ordinance. The acquisition of the
undertaking of the Maruti Limited
was effected with a view to securing
the utilisation of the available infra-
structure, to modernise the auto-
mobile industry, to effect a more
economical utilisation of scarce fuel
and to ensure higher production of
motor vehicles which are essential to
the needs of the economy of the
country and for matters connected
therewith or incidental thereto.

As the hon. Members are aware,
there have been problems in the
matter of adequate supply of auto-
mobiles— both commercial vehicles
as well as passenger cars, The steps
taken so far in this direction by the
manufacturers  have not proved
adequatc and the supplies have been
lagging behind the demand.

Hon’ble Members are also aware
that unlike many other sectors of
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‘industry, there has been little impro-
vement in the car industry in the
country in the last few decades.
Presently the consumer demand is
being met virtually by the units,
one of whom recently faced a severe
strike. They ate yet to reach the
level of production of the last few
years.

The question regarding manu-
facture of passenger cars in the public
sector had engaged the attention of
the Government earlier also. Look-
ing to the state of the automobile
industry in the country, including
the passenger cars industry, Govern-
menthave felt that the setting up ofa
public sector unit under the Central
Government for manufacture of auto-
mobiles and connected items would
be in public and national interest.
The reposed unit would give the
benefit of mass production techniques
and the induction of the latest tech-
nology, including higher fuel eco-
nomy, Since the infrastructure of
the Maruti Limited has been lying
unutilised for quite some time, the
Government decided to acquire the
undertaking of the said company
which could form the nucleus of the
new industrial activity. The pro-
posed industrial unit, apart from
encouraging the growth of ancilla-
ries, would provide substantial emp-
lovment opportunities, both directly
as well as indirectly, and would lead
to greater economic prosperity.
Sir, the Maruti Limited (Acquisi-
tion and Transfer of Undertakings)
Bill, 1980, has been considered and
passed by the Lok Sabha, The Pre-
sident has been pleased to recommend
its consideration by the Rajya Sabha
under article 117(3) of the Constitu-
tion. I now move that the said
Bill, as passed by the Lok Sabha, be
taken up for consideration by thlS
House.

SHRI ERA SEZHIYAN : Sir, 1
have given a notice for raising a

int of order on the consideration
of the Bill by this House,
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THE CE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Please be
brief. N

SHRI |ERA SEZHIYAN : I

will be very brief.

LOO MODY :Did you
tell the Minister to be brief ?

ICE-CHAIRMAN (DR
ARIA) : He was brief.

A Bill is a composite whole contain-
the clauses but also
ent of Objects and Re-
ident’s recommendation;¥
emorandum, Memo-
arding de]egated legis-

asons, Pres
Financial
randum reg

and the House that the Financial
is incomplete. If the
Financial Memorandum is incomp-
lete, then | further consideration
cannot be obtained unless the full
particulars of the Financial Memo-
randum are given tous. Para gof
the Financia} Memorandum says :
-¥

“Sub-clause (1) of clause 8 of the
Bill provides for payment of simiple
interest at the rate of four per cent.
per annum in respect of the amount
payable under the clause, for the
period comniencing on the appoint-
ed day... It is estimated that the
interest payment in terms of the
provisions of|the said sub-clause 1is
likely to be of the order of Rs,
1,45,000 per month,”

This calculation everybody knows.
If you take four per cent of Rs,
d divide it by 12, it
lakhs. That is pot -4
giving any information,

THE VICE CHAIRMAN (DR,
RAFIQ ZAKARIA) : Iam tryingto
get a copy of|the Financial Memo-
randum because it is not here.
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SHRI PILOO MODY : You do
not need it. You just listen. His
arguments are very clear.

THE VICE CHAIRMAN (DR.
RAFIQ ZAKARIA) : Mr. Mody,
will you please allow me to conduct
the business of the House ? 1, in
my wisdom, have passed instruc-
tions,

SHRI R. R. MORARKA (Ra-
jasthan) : No. according to rules,

SHRIPILOO MODY Not accord-
ing toyour wisdom. Itwould bea
disaster otherwise,

'THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : In my wisdom
it will always be according to the
rules. In your wisdom it will be
against the rules.

SHR1I1 PILOO MODY : Very good.
Self-certificates are accepted.

SHRI ERA SEZHIYAN : Sir, I
think the Financial Memorandum
should be very clear. Meanwhile,
before that comes, I will inform
you this one. Shakdhar says : “A
Bill involving expenditure from the
Consolidated Fund of India is re-
quired to he accompanied by a
Financial Memorandum  which
outlines the objectives and the ex-
penditure likely to be involved.”

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARTA) : Mr. Minister.
T would like somebody on the other
side to....(Interruptions) 1 thought
somebody should be prepared to. . ..

SHRI RAMAKRISHNA HEG-
DE : I am afraid, Sir, you have to
go there. There is nobody who is
capable of. ...

SHRI PILOO MODY : Not only
you but your wisdom also will have
to gothere. Don’t leave it behind.

DR. BHAI MAHAVIR : Aud the
hon. Minister also seems to have heen
fed up with all that was going un.
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SHRI ERA SEZHIYAN : It
says. if it involves an expenditure
from the Consolidated Fund of
India. it shall be accompanied by
a Financial Memorandum. So,
without a Financial Memorandum
we cannot deal “with the Bill, Here
they have given the  Financial
Memorandum but it is not complete,
Acgain Shakdhar says :—

“If a Financial Memorandum
relating to a  Government Bill is
found to be incomplete, the Minister
concerned j¢ asked to furnish all the
details.”

Therefore, Sir, 1 say it is incom-
plete. He was sayving that at the
rate of 4 per cent this sum of Rs.
4+34 crores comes to Rs, 1°5 lakhs
for a month. Even a student of the
fourth class who 1s good at Arith-
metics will come to this figures, He
is not giving any information, On
the question of payment, in the
Supplementary Demands for Grants
that has been circulated to this House,
if you take out pages 41-42. you will
find there they have said : Under
the Maruti Limited  Acquisition
Order promulgated on the 13th
October the Government have taken
over the assets etc,... on the amount
that is likely to be deposited. Rs.
494 crores, by the Government
with the Commissioner of Payments,
the simple interest at 4 per cent
per month for the period from the
13th October, 1980 to the date on
which payment i1s made, the amount
of the interest to be paid to the
Commissioner of Payments will be
about Rs. 8 lakhs, which will form
part of the value of the assets to be
transferred te  the new company,
AsumofRs, 8 lakhs they are putting
here, but in the Financial Memoran-
dum they have not mentioned any-
thing, They simply say Rs. 145
lakhs, whereas they have a supple-
mentary demand of Rs, 8 lakhs,
which means the facts have been
suppressed and it is misleading and
imcomplete,

SHRI PILOO MODY : And,
therefore, they should withdraw it.
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THE VICE-CHAIRMAN (DR,
RAFIQ ZAKARIA) : Mr. Mody,
will you spare us a running commen-
tary ?

SHRI PILOO MODY : It is
not possible.  (Interruptions)

SHRI ERA SEZHIYAN : Mr.
Vice-Chairman, this is the first.
There has been an under-estimation or
a non-disclosure of the amount that
is likely to be spent towards interest
at 4 per cent which has been revealed
in the Supplementary Demands for
Grants, It has been put there at
Rs, 8 lakhs,  Therefore, this
Financial Memorandum as well as
the particulars given are incomplete.
Then clause 4 here says. ...Have you
got the Financial Memorandum ?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARTA) : No, T am
trying to get it,

SHRI ERA SEZHIYAN : It is
not a good state of affairs, The bill
is being considered,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : I am getting
it.,  You don’t worry.

SHRI R. R, MORARKA : How
will you follow it ?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : I will follow
it because I am keeping my ears
open ,

SHRI ERA SEZHIYAN : The
Financial Memorandum  says
Clause 15 of the Bill provides for the
appointment of the Commissioner
of Payments by the Central Govern-
ment with adequate staff to assist
him for the purpose of disbursing the
amount payble to the company.
Service and allowances to the Com-
missioner of Payments and his staff
and the expenditure on office will
be defrayed out of the Chonsolidated
Fund. The estimated expenditure
on this account is likely to be of the
order of Rs. 10,000 per month,
They have put it here,
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SHRI PILOO MODY : 1t
was much better when he did not
have it in his

SHRI ERASEZHIYAN : Para 4
of this says that the estimated ex-
penditure on this account is likely
to be of the arder of Rs. 10,000
per month.  Sir, no amount could
have been spent earlier, If it is
going to be spent out of the Conso-
lidated Fund, only after the
amount has t{;:en sanctioned by
this House and the other House
could it be taken out of the Consoli-
dated Fund, Only three months
are now left, the most. Rs, 30,000
can be spent at this rate ; but it
is incomplete in the Supplementary
Demands. At | page 42 they say :
““For meeting the salaries and other
expenses of the Commissioners of
Payments. during the year, a sum of
Rs. 1.1 lakhs is likely to be spent.”
Sir,only three imonths are left now
and in the Supplementary Demands
the amount requiring to be allocated
fortheyearis Rs. 1-1 lakhs whereas
we are giving Rs, 10,000 per month,
At the most, it will be Rs. 30,000.
Again an under-statement. It is
incomplete, It goes against the note
that has been put up by the Finance
Ministry itself, They say Rs, 1-&
lakhs will be required for meeting -
the salaries and other expenses of
the Commissioner of Payments during
this year---during this year means
during the financial year up to March
next, You are calculating it at
Rs. 10,000 per month. That
means, it is| an under-statement,
incomplete and goes against the very
provision that you are making there,
That is No, 2.

Then, in para| 5 it says : “Funds will
have to be provﬂicd for the incorpora-
tion of a public sector company of the
Central Government in which the
assets of the company could vest and
which would be entrusted for the
manufacture of passenger  cars,
commercial ........ » This would
necessitate an expenditure of about
Rs. 1,17,000 during the current ﬁnan-
cial year 1980-81. W
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Sir, this is the estimate they
have put. But, Sir, full information
has not heen given. It looks as
though funds will be provided for the
incorporation  of public sector
company., Nothing is said here,
If you come 'to the supplementary
demands, again page 42, it says :

“Action is being taken for the
formation of a new company
in which the assets of Maruti would
be vested. The advance of Rs.
90,000 obtained on the 27th October,
1980 for the incorporation of a new
company,”

That means the amount has already
been advanced but the fact has not
been mentioned. Rs. go,000 has
already been advanced for the creation
of a new company as early as the 27th
October, 1980. I would like to
know when they have already spent
Rs. go,000 for the creation ofa new
company, why that fact has not been
brought out in the Financial Memo-
randum. T would like to know,
who were the signatories, when was
the Memorandum and the Articles
of Association of the said company
were presented to the Registrar of
Companies for incorporation of the
company. On the 24th itself they
have drawn Rs. go,000. If they
have taken action, we should know.

Last but not the least—three points
I have made—is my fourth point,
Para 2 says :

“Clause 7 of the Bill provides for
the payment, in cash and in the
manner specified in Chapter VI of the
Bill, an amount of Rs. 434,00,000
(Rupees four hundred and thirty
four lakhs only) for vesting in the
Central Government. . .”

Full details of this amount are required
to be given by the Government,
How has it been arrived at, we do not
know, when the LIC was nationalised
full details were given in the Financial
Memorandum that so much amount
mas required. Full calculations were
ven. I would like to know how
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this amount of Rs., 434 lakhs was
arrived at, The Minister should give
the full details, Unless the Minister
gives the full details, the consideration
of the Bill cannot be proceeded with
because when it comes for passing
we require all the components of the
Bill. As I pointed out, the Financial
Memorandum is incomplete, unless
the four points are fully satisfied,
further consideration of the Bill
cannot be proceeded with.

SHRI PILOO MODY : The bill
and the QOrdinance are as defective
as the Maruti car.

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Ma':a-
rashtra) : Mr. Vice-Chariman,
Sir, the point of order really contains
no point. The point which has been
raised is that the Financial Memoran-
dum is incomplete. Incomplete is
a very relative term, and after
having been provided for everything
it may appear to a Member that it
is imcomplete, but it may not be
so. And this is precisely what has
happened, we are very familiar with
this type of Financial Memorandum.
Particularly in the context of the
nationalisation Bills,

Taking the first point made by
the hon. Member on the other side,
Sir, it is in relation to sub-para §
of the Financial Memorandum. It is
usual, as you will find in any nationa-
lisation Act, to provide for interest
from an appointed date till you
hand over the amount of compensation
to the Commissioner to be appointed
under the Act for determining certain
claims under the Act. The appointed
date has itself been defined under
the definition clause which you will
find, Sir, is given in section 2 :

¢ ‘Appointed day’ means the 13th
day of October, 1980;” Para 3 of the
Financial Memorandum says

“Sub-clause (1) of clause 8 of the
Bill provides for payment of simple
interest at the rate of four percent
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per annum in respect of the amount
. payable under clause, for the period
commencing on the appointed day
and ending with the date on which
the payment of the such amounts is
made by the Central Government
to the Commisioner of payments.”

And the appointment of the
Commissioner is merely a procedural
thing after the Bill has been enacted
and it becomes a statute. So, I do
not think that by any stretch of
imagination one could say that there
is any incompleteness in this which
vitiates it to such an extent that the
Bill cannot be proceeded with at all.
I think that the point of order is not
only hyper-technical but it is really
without any substance,

Now let us come to paragraph 4
of the Financial Memrandum.

“Clause 15 of the Bill provides for
the appointment of the Commissioner
of payments by the Central Govern-
ment with adequate staff to assist
him for the purpose of disbursing the
amounts payable to the Company.
The salaries and allowances of the
Commissioner of Payments and his
staff and the expenditure on office
and establishment will be defrayed
out of the Consolidated Fund of
India. The estimated expenditure on
this account is likely to be of the
order of Rs, 10,000 per month.”

Now it is an essential provision, an
essential part of the scheme in any
nationalisation Bill that you have to
appoint a Commissioner—this has
been done under every nationalisation
Act—for determipning certain claims
which arise gs a consequence or out of
the nationalistion measure. You will
find that this provision is contained
in Chapter VI of this Bill and Clause
15 deals with it, Usually a retired
High Court judce or any other expert
is appointed. He has to have staff
because claims are filed and claims
are entertained and adjudicated upon.
Therefore, to say that it is incomple-
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te because it is only Rs. 10,000 is
not correct. Because they have given
it as Rs. 10,000 per month, it is very
clear that in this financial vyear,
which has now only three months
left it could only be Rs. go,000. . .

SHRI ERA SEZHIYAN : But
they have given Rs, 1,70,000.

SHRI MURLIDHAR CHANDR-
AKANT BHANDARE : Maybe, but
that does not make this Memorandum
incomplete.

SHRI ERA SEZHIYAN : Two
sets of figures are given by the same
Govenment— Rs. 1,70,000 and then
you say you are paying Rs, 10,000
per month.

SHRI N.K.P, SALVE : Are you
on the quantum ?  (Interrupiions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE : Sir I am on
a point of order, What the hon.
Member seems to contend is that if
it is imcomplete it connot be proceed-
ed with, Now the whole question is
whether it is incomplete. When you
state the financial, mplications of a
measure like this where you have to
appoint a Commissioner of Payments
and set an establishment of the Commi-
ssioner and say that the monthly -
expenditure will be Rs. 10,000 can
anyone say that it is incomplete and
so the Bill cannot be proceeded with?

SHRI R. R. MORARKA : Yes,
yes, according to the Financial
Memorandum the monthly expendi-
ture must be more. (Interruptions)

THE VICE CHAIRMAN (DR.
(RAFIQ) ZAKARIA ) : Now Mr,
Bhandare. Please be brief,

SHRI MURLIDHAR CHAN-
DRA KANT BHANDARE : May I
go to the next paragraph ? Paragraph

5 says :

“Funds will also have to be pro
ded for the incorporation of a pub
sector company of the Centra/ G ov
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ment in which the assets of the
Company would vest and which
would be entrusted with the manu-
facture of passenger cars, commercial
vehicles and other related ancillary
items, This would necessitate an
expenditure of ahout Rs. 1,70,000
during the curent financial year,”

Now, by Financial Memorandum what
is needed to be done is to tell the
House what the Financial implications
are, not whether we have spent money
carlier, as lons as we have not spent
more. What is suggested that an am-
ount of Rs. 90,000 seems to have been
spent for the incorporation of some
company earlier and so on and so
forth. But that is not the point at all.
Can you say that by not mentioning
Rs. go,00 which had been spent on
the 27th of October, 1980, this Memo-
randum suffers from any infirmity.
That is the only point, I submit that
this point also has no substance.

Lastly, so far as the amount of
Rs. 4'34 crores is concerned, one
has only to look at the Schedule
to find out how this amount of Rs.
4.34 crores is to be allocated in the
order of priorites laid down in the
Bill itself. I can understand, I fully
appreciate the valiant but futile
attempts of the Opposition to carry
on this debate endlessly, but I say
that this point of order has been raised
with out any sense of responsibility,

SHRI NARASINGHA PRASAD
NANDA : Sir, ...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Are you going
to add anything ? (Inferruptions)
I do not think we should proceed any
further with this point of order because
the practice is that when a Bill is
introduced in the Lok Sabha or in the
Rajya Sabha ...

SHRI NARASINGHA PRASAD
NANDA : Kindly allow me,

THE VICE- CHAIRMAN (DR,
RAFIQ ZAKARIA) : Please. I
cannot allow any further discassion on
it because I find ...
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SHRI NARASINGHA PRASAD
NANDA: You will not allow me to
say anything ?

THE VICE CHAIRMAN (DR,
RAFIQ) ZAKARTA) : No. after this,
if you like T will ...

AN HON, MEMBER : Are you
giving a ruling ?

THE VICE CHAIRMAN : (DR,
RAFIQ ZAKARITA) : I am giving a
ruling yes, which is entirely on a
different point.

SHRIRAMAKRISHNA HEGDE!
Please hear us...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : I am sorry
after I have given my ruling on the
point raised by Mr. Sezhiyan, if you
want to say something, I will hear
then. ..

SHRI RAMAKRISHNA HEGDE:
Then I may have to challenge the
rulling .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : You don’t have
to challenge the ruling because the
points that Mr. Sezhiyan has raised.

SHRI NARASINGHA PRASAD
NANDA : This is very strange.
You don’t even listen te us and
you give your ruling...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Mr. Nanda,
I will not tolerate this. ...

SHRI NARASINGHA PRASAD
NANDA : Sitting in the Chair you
should not take this attitude, you are
partisan, you are partial you should
not steamroll the opposition like
this. ... (Interruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Mr. Nanda. ...

SHRI NARASINGHA PRASAD
NANDA : In protest I am walking
out, .you don’t hearus even. ...
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARTA) : Yes, you can
walk out.

SHRIMATI PURABI MUKHO-
PADHYAY : No, your posture is
derogatory to the dignityofthe Chair.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Mr. Nanda,
you should have had the patience to
listen to what I was saying before
showing this kind of anger.

[At this stage Shri Narasingha Prasad
Nanda left the Chamber.]

The practice is that when a Bill
is introduced in either of the Houses,
it is at the time of introduction of the
Bill that financial memorandum and
other documents are presented, and
when that House passes that Bill and
when it comes to the other House,
these financial memorandum and
other documents do not form part of
the Bill. Therefore, this Bill has been
sent to us from the Lok Sabha and it
has come without the financial mem-

orandum and without other documents.

Now, the points that Mr. Sezhiyan
raised may be very relevant. 1 do not
go into that question. Maybe that some
of these points should have been
gone into. But the proper forum
for doing so was in the Lok Sabha
where the Bill was introduced. ...

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal) : There

is no such rule.

THE VICE-CHAIRMAN (DR.
RAFIQ) ZAKARIA) : Because, fiinan-
cial memorandum and other docu-
ments are not apart of the Bill as has
been sent by the Lok Sabha to the
RajyaSabha. Now, the points that
Mr. Sezhiyan raised, he can certainly
raise them in his speech. It will be for
the Minister to reply to those points.
But as the financial memorandum
does not form part of the Bill as
has been sent to the Rajya Sabha,
I am afraid I cannot allow this
point of order.
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SHRIMATI PURABI MUKHO-
PADHYAY : It is derogatory to
the dignity of the Chair.

SHRI KRISHNA CHANDRA
PANT (Uttar Pradesh): May I point
out the implications of your ruling
with all respect ? There is one portion
of every Bill or most of the Bilis re-
lating to delegation of powers. Now
that also does not cometo this House
when the Bill is introduced in the
other House and is considered and
passed by it. Does it mean that this
House will not bein a position to exa-
mine all aspects of delegation of pow-
ers in respect of the working ol a Bill ?

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra) : The
Committee on Subordinate Legisl-
ation is there.

SHRI KRISHNA CHANDRA
PANT: Yes, there is a Committee on
Subordinate Legislation. Therefore
it does not form part of the Bill that
is circulated. The implication pro-
bably is that because when the Bill
is introduced in the Lok Sabha it
is circulated to every Member. The
documents are not complete unless
those other papers are also circulated
with the Bill, and you cannot deal
with the Bill in its totality, as you
well know unless you take into account
all those papers. It cannot be the
intention of the rules to deny Members
of this house access to those papers
for a Bill which has been introduced
in the other House; otherwise, they
cannot really do justice to the
Bill. In that respect, whether it is a
financial memorandum, whether it
is delegation of powers, I personally
believe that we should be enabled
to discuss a Bill, taking all
those papers into account; other-
wise, to that extent we limit the powers
of this House to give due scrutiny to
the Bills that come before us.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I will hear you
just a moment. I agree with what
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Mr. Pant has said I have not said this
financial memorandum should not be
discussed in the Housz. In fact, I
said that some of the points Mr.
Sezhiyan raised are relevant and
the Minister could reply here. The
point that Mr. Sezhiyan raised was
that we should not proceed further
with the Bill. He objected to the con-
sideration of the Bill on the ground
that the financial memorandum is
incomplete.

THE VICE-CHAIRMAN (DR.
RAFIQ) 7ZAKARIA) : To that my
answer was that as the financial
memorandum does not form part
of the Bill, the question of not pro-
ceeding with the Bill. Does not arise.
I entirely agree with what Mr. Pant
has said and certainly the Financial
Memorandum and other documents
which formed originally part of the
Bill in the Lok Sabha should be
taken into consideration. I am not
objecting to it.

SHRI RAMAKRISHNA HEGDE:

The second implication of your, if
I may say so, premature ruling is ...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): It is my well-

considered ruling.

SHRI RAMAKRISHNA HEGDE:

. that even in case a Bill suffers
from certain legal and constitutional
infirmities, this House has no right
to raise that point.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Tamnotsaying
that.

SHRI RAMAKRISHNA HEGDE:

This is what you have said that every
thing is decided in the Lok Sabha and
the job of this House is only to approve
it

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Mr. Hegde,
you did not listen to my ruling care-
fully. 1 said when a Bill is intro-
duced in either of the House, it is at
the time of the introduction of the
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Bill is introduced in the Rajya
Sabha, then certainly at the time
of its introduction in the Rajya
Sabha, it must be accompanied by
the necessary documents including
the Financial Memorandum. In this
case, what has happened is that this
Bill was introduced in the Lok Sabha,
There, the document formed part of
the Bill . But as it has come to us
without these documents, I am ruling
that consideration of the Bill on that
ground cannot be stopped. I am
not saying that you cannot take that
into consideration.

SHRI RAMAKRISHNA HEGDE:
Supposing in the Financial Memo-
randum that accompanied the Bill in
the Lok Sabha it is stated that the
wotal financial in.plication was Re. 1/-

THE VICE-CHAIRMAN (DR.
RAFIQ) ZAKARIA) Then you
can challenge it here.

SHRI RAMAKRISHNA HEGDE:
Therefore, we cannot proceed unless
the correct picture in regard to financial
implication is given to the House, It
is the responsibility of this House to
know what would be the financial im-
plications.

TEE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I am on a very
narrow question . I am not saying
that the points raised by Mr. Sezhiyan
are not relevant. [ am saying that
there are perhaps some of the incon_
sistencies that he has pointed out.
It is for the Minister to satisfy him
on that ground. The point raised by
him was that on account of these
infirmities as he has alleged in the
Financial Memorandum as presented
to the Lok Sabha it is incomplete and
it also suffers from many other defects
and for this reason the consideration
of the Bill should not be allowed.
I said that question does not arise.

SHRI

want

ERA SEZHIYAN: 1

to submit two points. ...

SHRI MURLIDHAR CHAND-
RAKANT BHANDARE: It must
end somewhere.
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SHRI ERA SEZHIYAN: My
first point is on what you have said
that the Bill accompanied by the Finan-
cial Memorandum can be challenged
at the time of introduction in either
of the Houses and after one House
has passed it, the other House

cannot question it..........

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Therefore, your
party there should have been very

vigilant.

SHRI RAMAKRISHNA

HEGDE : Suppose no other Party
is there in the Lok Sabha. That

might happen.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : The Financial
Memorandum does not form part of
the Bill as it has come to us. That
is the practice. It is not the question
only of the Lok Sabha. The practice
is that only at the tme of introduc-
tion of the Bill these documents
accompany the Bill Once it is
passed in that House, that is the end
ofit. The points that have been raised
can certainly be raised and Mr.
Sezhiyan can ask the Minister to
satisfv him, to clarify these points
and clear his doubts. That right I

am not denying.

SHRI ERA SEZHIYAN :
Your point is that the Bill and the
Financial Memorandum can be

challenged at the time of introduc-
tion. I am quoting Kaul and Shakdher,

page 452. Itsays :

“During a discussion on the mo-
tion for reference of the Essential
Commodities {Amendment) Bill to a
Select Committee, a point of order
was raised that the financial memo-
randum appended to the Bill was
incomplete as it did not give an
estimate of the recurring and non-
recurring expenditures  involved.
The point of order was upheld by
the Chair and further consideration
of the Bill was postponed with a
view to enabling the Government to
furniste a revised memorandum giv-
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ing particulars regarding the recurr-
ing and non-recurring expenditures
involved. The revised memorandum
furnished by the Government was
circulated to the Members separa-
tely and a letter conveying the
fresh recommendation of the Presi-
dent for the consideration of the
Bill was also attached.”

Sir, it is not at the stage of intro-
duction. When a Bill is taken up
for consideration and there is a
demand for the reference of the Bill
to Select Committee, the introduction
stage is past. Here I would like to
point out that introduction can be
only in one House whereas considera-
tion has to be in both the Houses.
So, at the stage of consideration of
the Essential Commodities (Amend-
ment) Bill, a point of order was raised
and it was up held and further con-
sideration of the Bill was not taken
up and only after the financial
memorandum was made available
it was considered. Therefore, if
you say, as you have said, that it is
at the stage of introduction only,
then it does not hold good because,
at the time of consideration, this has
been done. Can I take it that it is
as passed by the other House, jusi
the Bill with its clauses and not the
other things ? That means that you
are only having a nude body of the
Bill, without the statement of objects
and reasons, without the financial
memorandum and  without the
memorandum on delegated legsila-
tion. Am I to take it that this House
is to consider only what is passed on,
just the bare clauses passed by them
and not the other things ? Do they
not form part of the Bill for conside-
ration? Then, Sir, it is a very serious
thing. But, in future, I will raise
this issue and we will insist that all
these things should be appended
to the Bill as passed by the Lok Sabha.
If you are going to insist on it, then
it is a very serious one and this House
is being debarred from discussing
whatever is contained in the complete
form because only by circulation we
getit,  'When the Bill is to be inroduc-
ed in the other House we get it

108
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through circulation and it is not
adocument of the House, The docu-
ment ot the House is the one which is
passed on by the other House. Now
it means that it is not relevant in
this House. These are the two points
for consideration now, Sir,

THE VICE-CHAIRMAN (DR.
RAFIQ) ZAKARIA) : I donot think
that my ruling is inconsistent with the
ruling that has been given in the
Lok Sabha, as mentioned by you,
because, what I have said is this :
I am on the narrow question whether
the consideration of the Bill should
goonornot. Here the point that you
have made is that I have said that
these documents including the finan-
cial memorandum are presented to
the House, in which the Bill is in-
troduced, at the time of introduc-
tion. I have not said that, because
of that, the consideration of the finan-
cial memorandum or other docu-
ments stops at the time of introduction.
That is not the point that I have
made. All that I have said is that as
far as we are concerned, the Bill
as it has been presented to us is not
accompanied by the financial memo-
randum and other documents. That
has been the practice so far. If you
say that you have to raise a point
that it is not proper, that is entirely
a different question. Certainly you
can raise it and you can say that
every Bill which is to come from one
House to the other should also be
accompanied by the financial memo-
randum and the other documents.
That is a matter which certainly you
can debate and on which a separate
ruling, if necessary, can be given.
But, at the moment, the position is
that the Bill as it has come before,
us from the other House does not
contain these documents and, there-
fore, on the technical point that you
have rasied as to whether we can
go ahead with the Bill or not, I am
afraid, my position is that we can go
on.

PROF. SOURENDRA BHATTA-
CHARJEE (West  Bengal)
Mr. Vice-Chairman, 3ir, just o ne

[ 23 DEC. 1980 ]

and Transfer of Under- 110
taking) Bill, 1980

point for clarification. Perhaps you
may enlighten us. The point raised
by Mr. Sezhiyan is that the considera-
tion of the Bill is dependent on the
fulfilment of certain other conditions
and without those things, the House
cannot properly consider the Bill.
Now, what happened in the other
House is no business of this House.
Certain parties might have defaulted
there. But when this House considers
the Bill, such considerations have
to be fulfilled, as for example, the
complete financial Memorandum must
accompany the Bill, becuase we doubt
that the Bill cannot be considerd. Mr,
Sezhiyan’s point has been that as
the Financial Memorandum which is
necessary for the consideration of the
Bill is incomplete—he cited the ruling
also—therefore the minister should
be asked to give a complete Financial
Memorandum, only on receipt of
which the Bill can be considered.
I am afraid, Mr. Vice-Chairman,
you have not explained how it is
outside the scope of this House.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : I have ex-
plained that this has been the prac-
tice all along. I have told Mr.
Sezhiyan that if he wants he can
raise it later on certainly. As far as
this Bill is concerned, we have to
consider it as it has come from the
Lok Sabha. Yes, Mr. Minister, you
go on.

SHRI KRISHNA CHANDRA
PANT : May I say something, Sir ?
We abide by your ruling. The only
point is that certain inconsistencies
have been pointed out. We have also
to vote on the Supplementary De-
mands. We are going to vote on this
Bill. By implication, we will vote on
different figures in both documents.
But I would request you to ask the
Minister to clarify these points, so
that these inconsistencies will be
dealt with.

THE VICE-CHAIRMAN (DR.
RAFIQ) ZAKARIA) : Yes, hecan
reply it now orlater on.
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SHRI SUNDER SINGH
BHANDARI  (Uttar Pralesh):
if the material is available, he can
reply now.

THE VICE-CHAIRMAN (DR.
RAFID) ZAKARIA) : I am leaving
it to the Minister. If he is ready with

the reply, he can reply now. (Inger-
rapzions)
SHRI CHARANJIT CHANANA :

I shall reply to each and every point
raised by each and every hon.
Member later. (Luterruptions)

PROF. RAMULAL PARIKH
(Gujarat) : Since this maiter has
come up whether the Bill can be pro-
ceeded with, you have ziven a ruling,
Thatis all right . Tne most important
point is that il the Minister, on
examination of tae poiats raised by
Mr. Sezhiyan and others, finds that
there is a lacuna which is to be
removed technically, he should clari-
fy, in the sense that he would answer
as to what the lacuna is and whether
it is necessary to remove the lacuna

or inadequacy at this stage.....,
(Interruptions)
THE  VICE CHAIRMAN

(DR. RAFIQ) ZAKARIA) : This
is hvpothetical. Let us hear the
Minister, and if it is found there aiter
that it is not consistent or anything,
then we can certainly look into that
question.

PROF. RAMLAL PARIKH :
But he must give a pointed answer
to this.

THE VICE CHAIRMAN
(DR <\FIQ Z- KADR(A : I think
we should stop it aow. Yes Mr.
Minister. (Interraptions)

SHRI CHARANJIT CHANANA;
I have already moved the motion.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : There is one
amendment by Shri Shiva Chandra
Jha which is for reference of the Bill
to a Szlect Committec of the Rajya
Sabha. The hon. Member may move
his amendment at this stage.

—_—
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SHRI SHIVA CHANDRA JHA:
Sir, I beg to move :

«That the Bill to provide for the
acquisition and transfer of the under-
takings of Maruti Limited with
a view to securing the utilisa-
tion of the available infrastructure,
to modernise the automobile in-
dustry, to effect a more economical
utilisation of scarce fuel and to
ensure higher production of motor
vehicles which are essential to the
needs of the economy of the country
and for matters connected therewith
or incidental thereto, as passed by
the Lok Sabha, be referred to a
Select Commitiee of the Rajya
Sabha consisting of the following
Members, namely :

. Shri V.B. Raju.

. Shri Biswa Goswami.

Shri Harekrushna Mallick.

Dr. Bhai Mahavir,

Shri Rameshwar Singh.

Shri Hukmdeo Narayan Yadav.
Shri Kalyan Roy.

Shri G. C. Bhattacharya.

Prof. Sourendra Bhattacharjee.
. Shri Shiva Chandra Jha.

© PN DG » p
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with  instructions to report by the
first week of the next session of  the
Rajya Sabha. ”

The questions were proposed.

THE VICE-CHAIRMAN (DR,
RAFIQ ZAKARIA): Now , the
Statutory Resolution, the motion for
consideration of the Bill and the
amendment are open for discussion.

SHRI SHRIDHAR WASUDEO
DHABE : Sir, we are considering
today; the Maruti Limited (Acquisi-
tion and 'I'ransfer of Undertakings)
Bill, 1980. What we are required to
consider is whether such an under-
taking was required to be taken over
under the law, whether it was in
the interest of nationalisation policy
of the Government and whether th
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action taken by the Government is
malafide looking into the background of
this concern, looking into the in-
terests involved in the matter and
looking into the findings given by
the Gupta Commission, I would
say that this Bill lacks bona fides and
it was not at all necessary to bring
this Bill  before this House. Sir,
the ordinance was issued on 13th

October, 1980, for no reason what-
soever . It is a clear abuse of the
power of ordinance to issue such an
ordinance for nationalisation of
Maruti Ltd. on 13-10-80. The ordi-

nance itself says that this is an auto-
mobile industry. The ordinance says:

“Whereas Maruti Limited has
been engaged in the manufacture ,
production, . . namely automobiles.”

Therefore, it is an automobile industry
admitted by the Minister in the ordi-
nance itself, that it is covered by the
First Schedule of Industries Develo-
lopment and Regulation Act., A
complete machinery is provided under
the Industries Development and
Regulation Act 1951 which has not
been resorted to. No  reasons
have been given as to why the direct
nationalisation was necessary
on 13-10-1980. I will invite  the
attention of this House to the various
provisions of the Act. It is stated in
the ordinance that it was necessary
to nationalise it because “wherein
an order has been passed for the
winding up of the company and
proceedings for liquidation arc pend-
ing in the High Court of Punjab
and Haryana.” The  only
reason given by the Minister is
because winding up order was passed
and the liquidation order was passed
by the High Court of Punjab and
Haryana, there was urgent necessity
to bring forward this legislation. He
himself admits tha. this is an automo-
bile industry in the First Schedule of
the the Industries Development and
Regulation Act. Sir, ‘n the First
Schedrle of the Industries Develop-
ment Act, 1951, this industry is speci-
fically covered at Item (7) of the First
Schedule, 7. ¢. Transportation,Item 5,
Automobile, motor-car, Buses, truck,
etc.
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Therefore, Sir, the  policy
of this Government has been that
under the Industrial Policy Resolu-
tion that whenever such a difficulty
comes in, the resort was taken to the
Industries (Development and Regu-
lation) Act.  And a large number
of undertakings have been taken
over, about 106 sick textile mills have
been taken over. And Section 15A
of the Act specifically provides that:
“Where a company , owning an in-
dustrial undertaking is being wound
up by or under the supervision of
the High Court, and the business
of such company is not, being conti-
nued, the Central Government may,
if it is of opinion that it is necessary,
in the interests of the general public
and ,in particular, in the interests of
production, supply or distribution of
articles or class of articles relatable
to the concerned scheduled industry
to investigate into the  possibility
of running or re-starting the indus-
trial undertaking.....”

Sir, you are aware that so many
industrial undertakings which were
closed down have been taken over
under this Act. Sir, when there
were lacunae, this Act was amended
by Section 15A. It was inserted by Act
72 of 1971 to clear the doubts. Even
if the winding-up proceedings are
going on, if the Government decides
it has got powers under Section 15A
directly to take over a closed under-
taking, and the High Court has no
powers. So, it is specifically provided
here under Clause (2) which says:
“(2) Where an application is made
by the Cenntral Government under
sub-section (1), the High Court

shall. .. .grant the permission prayed
for.”

So, Sir, the ordinary remedy,
the normal remedy that is available
to the Govrnment has not been
resorted to under this Act. So, I would
likc to know what are the special
reasons for not resorting to this
remedy under the Act? What are
the special reasons for doing it this
way ? No undertaking would have
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been taken over if it was not the Maruti
Limited with which the illustrious
son of the Prime Minister was involved
and connected. If it was an ordinary
undertaking with a sum of Rs. 5
crores, they would not have taken it
over.

Sir, it is further provided under
this Act under 18A and 18AA that
even if the Liquidator s appointed,
the Liquidator 1s bound to hand over
to the Government all the assests,
inventory of machinery that is to the
authorised controller, And he has
to take the possession from him.
And Section 18A sub. clause (b) says:
¢If it has been closed for a peried of
not less than three months. . and such
closure is prejudicial to the concerned
scheduled industry and that the finan-
cial condition of the company owning
the industrial undertaking and the
condition of the plant and machinery
of such undertaking are such that it
is possible to restart the undertaking
and such restarting is necessary in
the interest of the general public,
it may, by a notified order, authorise
any person or hoby of persons (heve-
after referred to as the ‘authorised
person) to take over the management
ofthe whole or any part of the indus-
trial undertaking or to exercise in
respect of the whole or any part of the
undertaking such functions of cont-
rol as may be specified in the
order.”

Sir, the reason why it was not
taken over under this Act is very
obvious because the Act says that the
contracts of previous employers are
not binding on the Government and
they cease to have any effect. They
will not be effective against the Gvoern-
ment take over And that has been
specifically provided under section,
18FA, clause (3). It says any contract,
whatever may be the nature of that
contract, is not binding on the Govern-
ment, But Sir, the present Bill pro-
vides otherwise. Under clause 26,
the proviso says : “Provided that the
Central Government or such Govern-
ment company shall not omit to ratify
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acontract...”” So, Sir, just the opposite
has been provided here. And what
for, Sir? Everybody knows why this
concern is nationalised. I want to know
from the Minister way this has been
provided here ? The Maruti Heavy
Vehicles Limited and the Maruti
Technical Services are the two subsi-
diary concerns and who are connected
with this. T do not want to name.
The Gupta Commission has already
stated all the facts and passed the
strictures.

It is a company, a family affair, I
would like to know from the Minister
whether these “wo concerns are also
going to be nationalised under the
Maruti Ltd. or whether they will
be required to pay 2 percent commi-
ssion as provided in those contracts.
Under clause 26 which I have shown
from the nationalisation Bill, the Go-
verument has no powers and they
arebound by this contract. Is it in the
interests of the nationalisation of an
industry ? Will you make such pro-
visions and agreements with other
industries or private concerns whose
liabilities you will take over and whose
contracts you will take over? Clause
26 itself shows that the action is
maia fide, My submission is that if
this was a nationalisation Act, it
lacks bona fides for the simple reason
that it is a well known concern, a
concern connected with the illustrious
son of the Prime Minister. Sir, you
know already what penalty we have
paid for such actions and for such deci-
sions. When the Allahabad Hi-h Court
judgment was given setting aside the
election of the Prime Minister at that
time, this House and the Law Minis-
ter at that time brought such a Bill
for amending the Constitution and
taking over the powers of the Supreme
Court and said that the Allahabad
High Court judgement to is not right,
is illegal and is no judgement in the
eye of the law and that it will have
no effect and that in future Prime
Minister’s election petition will be
decided by Members of Parliament.
Sir, this became counter productive,
We experienced it. the people reacted
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against it and we had to paya heavy
penalty in 1976 elections® For Gods
sake do not do that now again, 1have
got regard and affection for the Prime
Minister but her followers have mis-
guided her or she should have
considered hundred times the matte
before bringing forward this Bill fo
the nationalisation of the Maruti
involving about Rs. 5 crores of liabili-
ties and other things. They could have
done it in any other way and the
matter could have been settled.
Therefore, my submision is that this
Act lacks bona fides. Secondly, Sir
it does not appear to do justice. As you
Sir, there is a saying that justice must
not only be done, but it must also
appear to be done. Where was the
necessity of issuing an ordinance on
the 13th October, 1980. They could
have taken it over under section
18AA of the Industries (Develop-
ment and Regulation) Act, 1951. They
could have waited and introduced a
Bill here in the regular way in Parlia-
ment. They could have also spelt
out what was the national policy for
taking over the asse's of Rs. 5 crores.
Sir, I could have understood and both
of my friends Dr. Chanana and Shri
Salve also know that if in India you
wanted to nationalise the biggest
public sector undertaking dealing in
cars it could be the Premier Automo-
biles of Bomby which has got the
infrastructure for manufacturing cars
and such other vechicles. Some
reference was made to a strike there.
Yes, there was 2 strike there
beacause workers were not Paid.

(Time bell rings)

Sir I have got sufficient time for this
on my side.

THE VICE CHAIRMAN (DR.
RAFIQ ZAKARIA) : I am afraid,
the time has been allotted. You have
been given 18 minutes.

SHRI SHRIDHAR WASUDEO
DHABE : Sir, [ will speak within the

time allotted to me.

Sir, my submission, therefore is
that if nationalisation was the aim
in public sector for having the car
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manufacturing capacity, they should
have nationalised an industry like
the Premier Automobiles industry,
which is a leading concern and which
can certainly provide the infrastructure
for such a big industry.

Sir, what is the history of this con-
cern, There was an amitious program-
me of as they were saying manufactu-
ring 50,000 cars. But the Annual
Report for the year 1975-76 says that
even 20 cars were not manufactured.
A large number of liabilities are there
No cars were manufactured. Even if
assuming that 20 or 21 cars were
manufactured, can it be a nucleus for
a public sector industry. I could
have understood if the whole auto-
mobile industry is nationalised all
over the country and this Maruti
had also been taken over, but that is
not the position. When the report
of 1975-76 of this concern shows that
it could not manufacture or make a
beginning, what is the relevance of
nationalising such a concern and
having a liability on the public ?
Sir, apart from the assets, it is a
very controversial matter. Even the
provisions which are meant for the
welfare of the workers and others
are not complete in the Bill. Pro-
vision for payment of gratuity and
other service terminal bencfits to the
workers is not included in category
1 and the workers who are there will
lose all the terminal benefits or the
gratuity which they were entitled
to. Therefore, the interests of the
workers have not been taken into
consideration and fully protected.

Now, what is the valuation re-
port? There is no report of valua-
tion. The Financial Memorandum
says an amount of Rs. 434 lakhs will
be paid. I shall read clause 7 which
says:

“_...in the manner specified in
Chapter VI, an amount of rupees
four hundred and thirtyfour lakhs.”

Here 1 would like to know whether
the two limited companies men-
tioned earlier will be entitled to get
2 per cent commission out of this
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amount. This is not the nationali-
sation of only the Maruti Ltd.

Further , it has been mentioned
in the Financial Memorandum
that :

“The new public sector com-
pany will have to be adequately
funded to take up the actuvities
proposed to be entrusted to it. It
is difficult to make any accurate
forcast of the funds to be given by
the Government to the new company
as the order of the investments re-
quired will depend upon the types of
vehicles to be mnufactured, the
nature and extent of foreign colla-
boration obtained and phased manu-
facturing programme, etc. On a rough
estimate the total investment by Go-
vernment during the plan period 1980~
85 is expected to be around Rs. 109
crores. The expenditure from the
Consolidated Fund of India will be
incurred only after due appropriation
by Parliament by Law.”

Therefore, this will be a part of
public limited company for which
we are going to spend Rs. 100
crores. There is nothing to show
in the whole Memorandum whehter
this money will be able to run
a public sector company on such

a large scale, Therefore, Sir, the
charge has been  made that
it has nothing to do with the

public sector policy; it has nothing
to do with the nationalisation policy
it has nothing to (o with the welfare
of the workers ; it has nothing to do
with what the people feel about it,
It is only giving a bad name to the
Prime Minister. I do not know
whether the Prime Minister consul-
ted the Cabinet when this Ordinance
was issued. But certainly it smacks
of something as to why this company
is being nationalised in spite of the
findings of Gupta Commission on
this matter and in spite of the bad
background of it. Where was the
need to nationalise this company ?
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I do not want to say about
other provisions because we have
given amendments.

Lastly, I would say that I have
great expectations from the public
sector which has got a great role
to play in this country but I am sorry
to say that these funds could be
well-utilised in other sectors like
power, coal and electricity which
certainly require encouragement and
investment. They are starving for
funds ; thermal stations and new
installations are not coming up
because  of lack of resources. In-
stead of making a proper utilisation
of funds, they are ahsolutely mis-
using the public funds, when such
a concer: is being taken over. Itis
for the Government to decide whether
they should waste public funds or
they should make proper use of
public funds. The public will judge
them by their  performance. Str,
we saw what did they do yesterday.
Even the Heavens were weeping
when this black law was passed at
midnight. They will repent in
future for bringing in another black
Bill, another had Bill, giving a bad
name to the country, bad name to
the Government and to those who
have advised the Government to
bring  forward such a Bill, The
provisions of this Bill are partial,
arbitrary and they have no relevance
to the general policy of nationali-
sation. What  will happen ? It
is not a question of some sentiments
being involved in this, If it is a
question of sentiments, they should

have set up a monument for the
political personality  concerned.
But, here what are the reasons

given by them in the Statement
of Objects and Reasons. They say
here that this is in furtherance of
the policy of nationalisation. But, Sir,
nohody  will be deceived by this
announcement by the hon. Minister,
The hen. Minister knows it that the
nationalisation of the Maruti com-
pany has nothing to do with the
general  policy of natinnalisation,
This is only a whimsical decision
and, therefore, Sir, I oppose thjg
Bill and I would request the
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Minister to withdraw it in the and her family and her Goven-

interest of the country, At least,
the fair name of nationalisation
should no be marred by saying that
this has heen done in furtherance
of general policy of nationalisation.
He can say it is for the Party in-
terests. Certainly, he is going to
do it. He has the right to do any-
thing, Party in power can nationalise
anything they want, But to coat
it with a colour and say that this
is for nationalisaton, in my opinion,
in my humble opinion, is a misnomer
and, hence, Sir, I oppose this
Bill vehemently.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Mr, Salve,
You have got 20 mintues, I think,
you will conclude within that time.

SHRI N.K.P. SALVE Sir,
I will try to conclude within that
time, may be a few minutes this
side or that side. Sir, I crave your
indulgence and I seek your per-
mission to speak from this position
because I have a very very bad
throat.

SHRI P. RAMAMURTI : Don't
further  worsen your throat,

SHRI N.K.P. SALVE
note

: I will

THE VICE-CHAIRMAN (DR,
RAFIQ ZAKARIA) : You are
eating into his time now,

SHRI N.K.P. SALVE Sir,
my time will commence from now.
Sir, I have carefully followed the
debate in the other House and
I have also been listening to the
debate in this House ; I have been
listening carefully to what the Oppo-
sition Members had to say on this
Bill. I, for one, am hardly surprised
at the passion and fury which has
been  unleashed against this Bill
by the Opposition, Whenever the
name of Maruti has been mentioned—
it is coming way back from the
late  sixties—there has invariably
been a vitriolic attack on Mrs., Gandhi

ment with vehemence and forocity
to a point of hysteria and this has
been the regular feature whether
there be a right cause or whether
there be a wrong cause. The cause
is irrelevant. As long as it relates
to Maruti, there should be some sort
of an attack coming. The reason
is not far to seek, The crucial reason
is this, Sir, I wish I had not been
compelled into saying this which
I wanted to avoid. But after listen-
ing to Mr. Mathur, I am compe-
lled to mention this. The only
reason is, they considered late Shri
Sanjay Gandhi an anathema, the
political opposition considered him
an anathema. They considered him
as their political enemy number
one. They thought he was their
deadlist enemy. That is why, they
tried to paint him as the country’s
enemy number one, society’s enemy
number one and their political enemy
number one. Sir, it is true, as
somebody hassaid. I quote :

“Truly great heights are hazar-
dous to and despised by weak
heads.”

Those who have weak heads cou' '
not understand the personali
of Shri Sanjay Gandhi properls
So far as Shri Sanjay Gandhi wa
concerned, he looked at the Oppo
sition with the contempt that they
deserved. And there was one more
reason. He never cared for them;
he could not tolerate any nonsense.
Most of the Jana Sangh Members
are not here. That is why I do not
want to dilate on this issue any
more any further,

One thing is clear about Maruti.
Whatever we do, immediately
there will be a scathing indictment
as to why you have done it. If
you co not do it, there will be
another scathing indictment as to
why you have not done it, The diffi-
culty arises because of the name
of Maruti as such., And, therefore,
the truth remains that they have
not been able to look at this Bill—
even my friend. Mr. Dhabe—he hag
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gone out—who is otherwise a very
restrinad and sober speaker—with
any dgree of objectivity. His speech,
one could see, was saturated and
dripping with bias and prejudice
and the Opposition totallv lacked
any degree of objectivity. Therefore,
their criticism of this Bill has been
far from honest, fair or just.

With this background, I will
come immediately to explaining
“why this Ordinance ?”° With
this little background, Mr, Dhabe
will have no difficulty in under-
standing. The Delhi Automobiles
(P} Ltd.,had moved a petition under
section 433 and 439 of the Com-
panis Act. Mr. Dhabe is as much
conversant with the Companies Act
as I am. Thereafter an order was
made by the Punjab and Haryana
High Court under section 433(f)
which contemplates that where it
is just and equitable, a winding-up
order of the company will be made.
Such an order was passed by the
Haryana and Punjab High Court
on the 6th of March, 1978. Once
such an order is made, the effect
of the order of the High Court is
absolutely clear. There are two lines
which I want to quote from the
famous treatise on the Company
Law by Shri Dutta. I am referring
to page 741. This is a commentary
on section 443. Referring to the
effect of the order, he says—and I
quote

“A winding up order, if made,
ensures for the benefit of all the
creditors and contributors, Peti-
tioners costs will of course be a
first charge on the estate and
must be paid in full in priority to
any costs of the liquidator. ... The
court at its discretion may validate
the disposition of the property
after commencement of the winding
up.”

Any action taken there after under
the IDR act would have to be taken
with he concurrence of the court,
or alternatively any action could
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have been a subject matter of stay
by the High Court since this was
pending.

SHRI  SHRIDHAR WASU-
DEO DHABE : I vou make an
application, the High Court has to
give the pernissio.

SHRI N.K.P. SALVE : It is
a matter of opinion, Mr, Dhabe.
At any rate, since you say that
IDR should hav - been invoked, what
wrong has been done il 'nstead
nationalisation has been done ?
The ultimate objective is the same,
After all what is the purpose of
invoking the IDR ? The idea is
to ensure that the infrastructure
that was being provided should not
be broken up. That was the idea of
the petitioner. And the petitioner
would have heen put at a very
advantageous  position after the
winding up order of the court under
sec’ion 433 (f). He would have got
the top most priority and as a
result of that, all the assets would
have been broken up and the infra-
structure of Maruti would have been
completely  demolished. As a re-
sult of that the entire purpose of
invoking the IDR and the nation-
alisation would have been frus-
trated, So once a decision for na-
tional sation had been taken, there
was absolutely no point in waiting
even for a second because it could
have been fraught with disaster.
Therefore, I submit that the Ordi-
nance was very much justified
and it was taken well in time.

The second question that is
sought to be raised is that a very
lavish  compensation is sought to
be paid. Rs, 4+ 34 crores is the com-
pensation decided in terms of sec-
tion 7 of Chapter III of the proposed
enactment. Now Mr, Mathur said,
according to him the compensation
is not very lavish because, though
the plants and machinery are junk,
the company possessed an extremely
valuable land and buildings. The
value of land and buildings, accord-
ing to him, is fairly on the high
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side and as a result of that Mr.
Mathur’s  allegation is that you
arc not paying adequate compen-
sation and why you are denying the
demand of compensation to the
shareholders. That is one allegation
of Mr., Mathur. The allegation
of the friends on the leftist side
still is, why have you paid even
Rs. 4.34 crores ? (Inferruptions) Cer-
tain principies have been enunciat-d
for the payment of compensatioin,
Government of India has not paid
it for he first time. Compensation
is not the nomenclature, The
correct  nomenclature would be
the amount because even compen-
sation is a concept which involves
some amount of quid pro quo.

SHRI RAMAKRISHNA
HEGDE Compensation  has
become a dirty word.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : No. Mr.
Hegde, please.

SHRT RAMAKRISHNA
HEGDE : He likes it.

SHRI PILOO MODY : Why .

are you disturbing the peace, Sir ?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : I am not.
As soon as you came in, I knew
there was a threat to peace. (Inferrup-
tions) Now, instead of taking 20
minutes he will take 40 minutes,
That is my worry.

(Interruptions)

SHRI NARASINGHA PRASAD
NANDA : Mr. Salve, I thourht you
would give a sa‘isfactory answer to
the point raised by Mr, Dhabe on
section 18 A,

SHRI NXK.P. SAVLE : Let
me settle down. I am coming to
compensation, I have now come to
liabilities. Now I will come to
assets. Give me a little time. Do
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you want me to answer four Members
at a time ? I am taking the point
raised by Mr. Mathur, Mr, Mathur's
gricvance was that the compensation
which has been determined or the
amount which has been mentioned
in clause 7 i, extremely inade-
quate in view of the very high
price which would be available
for land and buildings. According
to him, the value of the machinery
would be nothing, Now there is
another  thought which says we
are as it is paying a lavish compen-
sation and the lavish compensation
is because it is Maruti Limited, we
are interested in statisfying the
depositcrs and we are interested in
satisfying  those who will rank in
priority in the Schedule—category 1,
category 2, category 3 and category
4, creditors, The shareholders, if
at all, come in category 5. In fact
in each of the categories there are
different categories of claimants and
each claimant would be ranking
equally : in technical jargon that is
called pari passu. So far as Mr,
Mathur 1s concerned, is right to
an extent that actually 6.84 crore
is the total assets. That has been
the total value of the assets and he
did not properly understand the
answer in which he said, once the
assets were shown as eight crores
and then they had been shown as
six crores. In fact, the total on the
agsets side was 80.87 crores. On
31-3-1976 the total was 87.87 crores
but on the debit side there is a profit
and loss account. When there
is a debit balance, in the profit
and loss account that also goes to
the assets side and the expenditure
which has been capitalised was
58 lakhs, Thus 2.18 lakhs, strictly
speaking, represented either the
capitalised  expenditure or the
losses on 31-3-1976. And a year
earlier also, the mnet assets on
31-3-1976 were 6.69 and, by the
same token, in the earlier year the
net assets were 6.37. I am giving
these figures from the balance
sheet, You can verify them any-
time. There is no politics whatso-
ever in this,
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The second question is about
payments being made toshareholders,
If you were to look at the balance
sheet, you will find that the entire
capital has been wiped out. When
a company is incurring so many
losses, where is the justification for
the shareholders to be paid any
compensation  whatsoever ? You
were so vocal and so vehement about
it, but have you known of any
one company being paid compen-
sation when its entire capital is
wiped out by way of losses ?  And
Government should pay compensation
on account of land to the shareholders
when under land ceiling even 40,000
square feet of land in Nagpur is
being taken away by the Government ?
Therefore, in principle it would have
been utterly erroneous, firstly to
pay to the shareholders any compen-
sation when, as a result of losses
sustained by the company the
entire capital had been wiped out.
Secondly, when the entire benefit
has accrued to the company or
the Governmen* on na‘ionalisation,
it is entirely on account of the
higher value of the land which, I
submit, is the proper y of the Goven-
ment In any case. In  reality,
therefore, if one were to make a
very conservative assessment and
evaluation of the assets taken on
the one side and the amount to be
paid on the other, I would put it
without the slightest hesitation of
being controverted by any-one who
understands  balance sheets and
evaluation of  properties  that
11 crores would be the realisable
value of the assets and 4.94 crores

is the amount that is to be paid
under  clause 7.
Therefore, both these sides of

Shri Bhupesh Gupta or Shri Rama-
murti on the one side and of Shri
Mathur on the otier, should realise
that this amount which is being
determiz.ed lays down for once salut-
ary principles, I am one of those
who ardently believe that ‘hose
people who  are  divested of
their property in public interest
should be paid due compensation.
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I am not for Government taking over
people’s property cheaply, What is
just and fair should be paid to them,
At the same time, in the process, it
should not become a recket, a source
of profiteering on the part of one
whose property is being taken away,
This way the principle has been laid
down, The Law Minister is not here,
I do not know what his contribution
is, But the principles which have
gone into this compensation are just
and fair principles and I ardently hope
that in the days to come whenever
there is nationalisation and there is
take-over of any property, it is these
principles that will govern.

SHRI JAGDISH PRASAD MAT~
HUR: Mr Salve, what do you mean
by the principles? What are those
principles, Can you enunciate them?

[The Vice-Chairman (Shri
Dinesh Goswami) in the Chair,

SHRI N. K. P, SALVE: Just now
1 have tried to explain to you. They
have taken the value of the assets as
filed in the statement of affairs before
the High Court and they have taken
that as the basis. They have taken out
the losses which have been wiped out.
There the creditors of categories 1
to 4 will all be satisfied. Only those
who come under category 5 in the
Schedule will not be paid; and they
will not be paid because their capital
has been wiped out by way of losses.
In other words, those people who have
advanced monies for running the
business, the creditors, will be duly
paid; and the rest of the benefits
which accrue additionally on land
and other things will not go un-earned,

SHRI RAMAKRISHNA HE-
GDE: Sir,....

SHRI N. K, P, SALVE: Sir, this
will have to be left out of my time.

SHRI RAMAKRISHNA HE-
GDE: Just one question, I am not
trying to stop you. Because you app-
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ear to have studied the balance-
sheet very th roughly, in which you
are very competent. I would like to
know what exactly is the liability of
the company towards (b) of category
1, revenues, taxes, etc,

SHRI CHARANJIT CHANANA :

I will reply to that,

SHRI N. K. P. SALVE: I think
the Minister will be answering Mr.
Hegde Categories (a) and (b) will
rank Pari passu. He will be able to
answer that. That is why I submit
the compensation is very well det-
ermined Having said this much on
the basics, I will now come to the
positive points of this nationalisation,
which is beneficial and caters to the
larger interests of the copmany and
state why it is not giving any pat-
ronage or favour to some, as Mr.
Dhabe has said. He is a responsible
parliamentarian I want him to bear
with me that the car industry has been
stagnant in the last two decades. In
terms of technology, our passenger
cars are not only outdated, out-moded
but are also obsolete and two genera-
tions old. Today we can see in 1980
the cars which are running in the
western world and in Japan are cars of
1990’s and 2000 Still we are using the
Ambassador cars which should be
termed as ramshackles and tin plates
of 1960’s and 1950’s and still we have
to pay Rs, 65,000 or Rs, 75,000 for
it In that respect, I have a complaint
against Mr. Chanana’s Ministry that
they have allowed the Premier Auto-
mobiles and the Ambassador people
to exploit the consumers right, left
and centre. This industry should have
been nationalised long ago. And now
at long last when they have aken
the first step towards nationalisation.
I do not understand Mr. Dhabe’s
comment. Why are you making a fuss
of nationalisation? This is the first
step. We would expect that some day
this industry is given a new dimen-
sion and a new priority. I honestly
feel that this highly capital-in'ensive
industry should not at all be allowed
to function in the private sector.

1485 RS—5
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The investment will go anywhe.e
in the realm of Rs. 200 crores, Rs, 300
crores. It is only for the Government
now, and this technology...

SHRI SHRIDHAR WASUDEG
DHABE: What I submitted was that
if you want to nationalise, start with
the Premier Automobiles and not
Maruti.

SHRI N K P SALVE: I really
hope, if the Premier Automobiles do
not improve and the Ambassador do
not improve, the Minister knows what
to do. Why are you paying large
prices? The cars of the Premier Auto-
mobiles and the Hindustan Motors,
show losses. We pay Rs, 60,000. Why
is it? We still get tin pots The only
thing of the Ambassador that does not
make noise is the horn. Why is it that
we have such cars? It is natural he-
cause the ancillaries are in the han s
of the relations of the managing direc-
tors in the management All  the pro-
fits are diverted towards ancillary part
makers. They purchase them at fabu-
lous prices. Virtually you and I.
When we purchase the cars, have to
shell out through our nose Let an
industry in the public sector under Dr
Chanana come up Let Dr Chanana
bring about the maximum utilisation
of the resources of the nation Let
the modern technology come about
And it is only when such...

SHRI BHUPESH GUPTA
May I make a suggestion ?
This statem nt you are making is
very inspiring, that this in‘lustry
should be nationalised, the Premier
Automobiles and the Hindustan
Motors. We have been demanding
that but it was stubbornly refused.
May I request you to take some
steps within  your party as the
Deputy Leader of the Congress
Party, the ruling party, so that we
can go ahead with nationalisation
of those companies ?

SHRI N. K. P. SALVE : Nation-
alisation for the sake of nationalisa
tionis not my creed : that is his creed.
If the Premier automobiles will
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improve, they will produce a better
Fiat,

SHRI BHUPESH GUPTA
Now  you see.

SHRI N.K.P. SALVE : I will
tell you, I will make it absolutely
clear. (Interruptions).

THE VICE-CHAIRMAN
(SHRI DINESH GOSWAMI)
Mr. Salve you have got limited
time, If you fall into the trap of
the interruptions, you will be losing
your time.

SHRI N, K. P. SALVE My
friends trapped me. I do not need
enemies in this House. This is
what I have to say. Juxtapose it,
correlate it, critically examine it
in the context of fuel ¢conomy that
is needed. It has given completely
new dimension to the priority that
is required for the motor industry.
Once upon a time the car industry
was considered a low priority in-
dustry. But  today, Sir, with the
mounting  problems created and
with the kind of oil crisis, the oil
shortage, the car industry is no
longer a non-priority sector. It is
very much a priority industry because
I will teli you if the passenger cars
are going to devour us and consume
all the petro] which is mported, for
which you are paying fabulous
bills, crores of rupees, some day
this country will go bankrupt. You
have got to evolve modern techno-
logy. Modern technology is needed.
The cars which you have manufac-
tured in the country will drive you
bankrupt, if you do not modernise
your technology, if you do not up-
grade your technology, and for that
purpose these people will never,
be able to do it. The Government
must step in and modernise technolo-
logy. The perenial shortage of

SHRI BHUPESH GUPTA: How
can people buy a car for Rs, 50,000 ?
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SHRI N. K.P. SALVE : 1 do
not for a moment say, Sir, that
every villager, everyone, will be
able to buy a car, It is from a
different angle that I am looking
at it. Nonetheless we cannot do
without a car. If we feel that we
cannot do wihtout a car, we need
to think how to economise in the
use and utilisation of fuel. We can-
not do without cars, So many things
we can do without, but without
cars we cannot do. It has a new
dimension, as I said, because of
the fuel problem. There is shortage
of the Ambassador cars and the
Fiat cars, The Ambassador cars,
17,500 in number, were made, and
15,500 Fiat cars were made and
the Standard 44 cars were made.
Even if they were four times this
figure, there will be the shortage.
Therefore, Sir, this was necessary.

The nationalisation problem is
not something new. The Govern-
ment was in the rg6os and the
1970's actually thinking of making
cars in the public sector, and a
proposal had been put at that time.
Nearly Rs. 6o crores was earmarked
by the Ministry. When Mr. Dinesh
Singh was there, he approached
the Cabinet with a proposal for
collaboration with Mys. Renault
Company of France for making
cars in the public sector. So, this
is not a matter which has come
utterly new. The Government was
seized of the matter. Therefore,
it is not gomething which has come
about as a result of patronage and
favour.

There are other advantages
coming.

SHR1 BHUPESH GUPTA
Mr. Salve, ..

SHRI N. K. P. SALVE : Dada,
I really wish T had as much time
as you have, If he allows ten more
minutes. T will deal with them,

There are other advantages. Large
many  ancillary industries  will
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come up of the industry comes up
here.

Sir, there are three more aspects,
Three hundred acres of valuable
land is therc. There is a substantial

covered area, and there arc the
machines. Sir, unnecessarily  too
much is sought to be made of the

“junk” by way of machines. Have
they any idea as to what the book
value of these machines is ? The
written-down value of those machines
is a very very negligible amount.
The written-down value of those
machines is only Rs. 1,25,75,211 in
a total of Rs. 8.87 crores. Therefore,
do not unnecessarily go on blaming
us saying that these machines are
nothing. They are only worth Rs. 1
crore and odd. Therefore, there
are machines. There is a substantial
covered area. All that would have
been lost if it had not been nationa-
lised. It also  provides excellent
infrastructure. What about the
employment potential ? Five thou-
sand to ten thousand persons  will
be employed. Apart {rom being
capital intensive, it has tremendous
potential for employment.

Sir, the proposed company will
not only manufacture passenger
cars, but it will also manufacture
commercial vehicles. And in that
context, one must understand that
today Tatas and Leylands are
manufacturing commercial vehicles
which are one of the finest in the
world. We are very proud of what
they are doing. And here just see
what Premier is doing and what
Hindustan  Motors is doing. For
that I do blame Dr. Chanana’s
Ministry. They need to be looked
into, Since he is undertaking this
himself, T am sure he will take
some interest in the matter,

Sir, then there are possibilities
of exports. Have we not known
developing countries which have
made automobiles and have crossed
the barrier from developing coun-
tries to developed countries. For
example, in Latin America Volks-
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wagon has gone; and Japan has
gone in many countries with Nissan
and Toyota. The automobiles in-
dustry is the kingpin of the economy
in several developing countries and
they have built up thier economy.
In our country, if we are really able
to develop and build up this industry
properly, it will have immense
possibilities of exports.{ Time-bellrings).

Sir, a word about clause 26 and
I have done, Mr. Ramamurti said—
he is not here—“We will support
the Bill if you delete clause 26”.
Clause 26 is a very simple one, J
will explain to Mr. Mathur. So far
the continua ion of the agree-
ment with Maruti Technical Ser-
vices is concerned, it Is just no
possible-—the Minister has said ahout
it on the floor of the other House—
because  foreign collaboration is
inevitable. It this company is to be
worth its salt, if the Government
is going to do anything foreign
collaboration is absolutely inevitable.
And if there is going to be foreign
collaboration, then the new company
or the Government cannot even in
its dream continue its collaboration
agreement with Maruti Technical
Services. Still a proviso is needed.
There are agreements which the
company must continue. For exa-
mple, they have an agreement on
land with the Haryana Government.
If the proviso is not there, how do
we ratify it ? Mr. Mathur, you said
you are not a lawyer but you have
great common sense; the two are
not necessarily in conflict with each
other. Supposing there is an agree-
ment on land, what do we do ?
How do we ratify the land agree-
ment ? There has to he a proviso
and therefore. ..

SHRI NARASINGHA PRASAD
NANDA : All right. What is the
land agreement with the Haryana
Government ? Please  read it

{ Interruptions).

SHRI N.K. P. SALVE :I am
making a responsible statement.
[ an mikiny ths statement with
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all the responsibility at my command
that this company or the Govern-
ment, whoever is going to run this
industry, will have nothing to do
with Maruti Technical Services. That
agreement cannot come into exis-

tence for the very simple reason
that onc: there is going
to be  foreign collahoration

with Maruti Technical Services just
cannot  exist, Therefore, 1 sub-
mit. . . (Interruptions)
There is no remedy to anyone’s
suspicion. It is very well drafted ;
it is very well conceived. I submit,
Sir, that thi measure is a land-
mdrk in bringing about better tech-
nology in the car ndustry of this
couatry. I congratulate the Minister
and I ful heartedly support the
Bill. Thank you, very much.

THE VICE-CHAIRMAN
(SHRI DINESH GOSWAMI) :
Dr. Shant Pa.cl. You have got
10 minutes.

SHR -~ BHUPESH GUPTA :
You have got a Chairman of the
Board of Directors. Mr. Salve is
em'nently qualified to be nomina ed
as the Chairman of the Board of
Directors of Maruti.

SHRI NAGESHWAR PRASAD
SHAHI ( U tar Pradesh ) :
I support the proposal of Mr,
Bhupesh  Gupta.

THE VICE-CHAIRMAN
(SHRI DINESH GOSWAMI) :
But I don’t think Parliament is
going to nominate the Board of
Directors.

SHRI NAGESHWAR PRASAD
SHAHI : But we can suggest o the

Government, The Law Minister
is here.
THE VICE-CHAIRMAN

(SHRI DINESH GOSWAMI)
Dr. Shant Patel. You have got 10
minu:rs  at your disposal,

SHRI BHUPESH GUPTA :
Parliauient does not nominate but
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one single Parliamentary speech has
produced a chairman of the board
of directors.

DR. SHANTI . PATEL
(Maharashtra) : Mr. Vice-Chairman,
my leader has allotted fifteen minutes
and I am going to be the main
speaker. Please do not curtail my
time, I am the only speaker and if
time permits others will speak. . .

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : The only
point is if you take fifteen minutes,
then next speaker from your party
will not be called.

DR. SHANTI G. PATEL : 1
shall take fifteen to twenty minutes.
But I will be as briefas possible.

Sir, I rise to oppose the Bill that
has been moved in this House. I do
not believe that nationalisation has
been the panacea. If I remember
correctly, in Bombay there wasa dis-
cussion where John Stractchy—he
was the leading theoretician of the
British Labour Party and writer of a
very important book “AVC of socia-
lism™-—said, nationalisation is not the
panacea for the economic ills
that we have in a country—whether
it is this country or any other country.
It is from this angle that we have fo
look at this particular Bill. T would
like to know why nationalisation of
this Maruti company is being done,
why this company is being acquired.
The company’s main job, main pro-
duction has been motor cars, What
is needed to be considered is priority.
What priority is considered necessary
in this country where we have over
sixtyfive crores of people, halfof whom
are below the poverty line? Itis in
this context that we have to judge
this parti-ular Bill. This Govern-
ment has enunciated its economic
policies, and its policy resolution of
even 1956 emphasises—I  would
repeat the word  ‘emphasises’—
developmentof key sectors of economy
mainly basic industries, whether they
are manufacturing industries or
transportation  industries. This is
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where the emphasis has to be laid,
In my humble opinion a car, even if
a small passenger car, is a luxury
item in this country. What we
need is production of certain infras-
tructure so that our economy can pick
up. That is why we need electricity,
that is why we need more coal, that
is why we need more steel. We
know at present we are short of these
particular items. You are all aware
that merely these items are not going
to be of use to us. We have to go
still further. But why the luxury car?
It has been pointed out by the previous
speaker, because other companies
are not producing to the required
extent or they are not modernised;
that is why we are going in for it.
May I say for the information of the
House—I would like my friends to
contradict me—that Hindustan Mo-
tors and Premier Motors have been
given letters of intent to modernise,
to produce more cars, very recently,
and they are going ahead and they
are making all preparations?  Was
it necessary in this context to acqulre
this particular company and go in
for the manufacture of more cars ?
Then again, the previous speaker
said if we have to have small cars,
we will go in for Nissan. I would do
nothing but read an extract from
one important car manufacturer and
to whom reference has been made
by Mr. Salve. He is concerned with
Nissan. I read out from the ‘‘Busi-
ness Standard” dated July 31.

“The world could have a glut of
small cars within five years
according to Mr. Masataka
Okuma, Vice-President of
Nissan, whijle speaking at the
World Congress on the automo-
tive industry here”—

This is in Detroit, that is a city in
America.

.For there will be increased
productlon from traditional mo-
tor manufacturers, but also
from Brazil, Korea and Taiwan
as well as the Soviet Union,
Poland and China.”
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I quote further a few lines.

“It is reported that in the next
five years the American big three
will invest an incredible $8o billion
to develop small cars and production
facilities needed to produce them.
One million units or more of a single
model will be produced and sold all
round the world....This is what
frightens us....”

I am quoting only from the
speech of the Vice-President of
NISSAN. So to explain away
things by saying that these cars
will be sold in the export market is
to cheatonesownself. I isnotgoing
to help this country where the invest-
ment should be in those sectors
which can really help us in removing
the poverty of our people.

Then it has been said that less fuel
will be consumed by these cars which
are going to be produced. In the
present context of fuel crisis, are we
going to give priority to motor cars
which will use this scarce commodity
for running them or for other benefits
such as eclectric generation, public
transport, etc. ?The priority has to be
Judged in this particular context. If
fuel is scarce, I think we should not go
in for small cars. We should see that
only minimum possible numbers are
produced in our country. From the
number of cars that they have been
licensed to produce, this particular
company and other are going to pro-
duce one and half lakhs of cars.
There is no market for all these cars
in our country. If we are going to
run all these cars, the petrol con-
sumption is going to be very heavy.
Looked at from this angle also; it is
uncalled for.

Much is talked about the infras-
tructure. What is the infrastructure ?
Mr. Salve spoke about this. The
infrastructure consists of land, some
buildings and machinery worth
Rs. 1 crore. May I submit that if
this Maruti Company is to be
salvaged by Mr. Salve or somebody
else or by the Government, then it
will become necessary to invest any-
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thing like Rs. 500 crores. 1 am
making this stateinent with some sense
of responsibility. I would also quote
a leading magazine in support ol
what I have said. “Commerce”
in its editorial of 25th October, 1980,
says ‘‘Some experts have estimated
that to develop Maruti into a plant
for manufacturing automobiles, an
investment of at least Rs. 250 crores/-
at today’s prices will he needed.
These experts also draw our attention
to the fact that the auto ancillary
industry in the country will have to
be upgraded and that this will cost
another Rs. 200 crores. This is very
obvious. I do not know whom we
are cheating. They feel that as by
just pressing an electric  switch you
get light, after this tahe over, this
company will produce cars automa-
tically. Looking from this particular
aspect also, these cars are not going
to help us and the country’s main
problems will remain unsolved.

I would also like to speak about
heavy wvehicles because much is
sought to be made out of' it by saying
that we will be providing public
transport and we will help in develop-
ing road transport, and all that sort
of things. 1 have my own reservations
regarding development of road
transport. Road transport accounts
for 6o per cent of our diesel consunip-
tion in the country and, theretore,
what we need is development of water
transpor: more  than the
road transport ‘That isa different
issue. What 1 would like to say is
that there are two companies that
have been given permission (0 ex-
pand their productiou.

Again, Sir. | would like to be
contradicted by the Minister i#f T am
wrong in my facts. These two
Companies are going to produce
more than what is necessary, Mo,
Salve paid wibutes to TELCO,
Ashok Leyland¢ etc. Let us allow
them, to expand their production
and give us more so that we are
able to meet the needs of thiscountry.

[ RAJYA SABHA |

ang Transfer of Under-
takipng) Bill, 1980

But for that, it is not necessary {o
go and acquire this particular
Company which has no infrastru-
cture because its infrastructure is
something  which is junk, 1 am
very happy that indirectly  Mr,
Salve admitted that the value is
only one crore and the whole
Company would need a very large
salvage operation if it is to function
properly and if it is to do some
sood,
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Sir, this leads me to the guestion
why this nationalisation at all and
why this hurry and this hustle-
hustle about the whole nationali-
sation issue, Sir, the Ordinance
was  issued—Everybody  knows
and it is not a secret and even the
Cabinet Minister  will bear me
out—within four or five days the
whole decision was taken, It is
said that they have done this
because there was some pending
cases in the Punjab and Haryana
High Court and somebody was
going to grab it. 1 would hike to
ask the Government, even if some-
body was to grab it, what the
Government was going to lose or
how it was going to suffer. When
the Muruti Company, which has
a background and which has a
history, which is a matter of shame
not only for the family of the Nehrus
but also for this country, is to be
grabbed, nobody need shed and
any tears and we should not shed
any tears, Let it be grabbed,
How are you going to lose or
suffer 7 1If you have any interest’
in the good of the workers, you
could have gone and taken over
the Premier Automobiles and 1
would have been the first to support
it. Here the workers were suffering
and they were on a long-drawn-out

strike and the employer was not
settling and  was not  giving  the
workers their dues. They should

have said : “Yes ; let us go and
take this over,” But they won’t
do that because their priorities are
different, The purpose is not to be
nmieet the public demand or to do
public good, But the purpose is to
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save somebody or not allow that
person to take over this Company.
That may be one reason or may
be that the liquidator, if he would
have become bold enough, and if
he would have got the courage,
would have prosecuted and filed
certain prosecutions against the per-
sons and, officers who are concerned
with this Company and he would
have seen to it that they got suffi-
cient punishment, May be the fear
of this or may be the fear that the
Delhi  Automobiles would  take
charge of it would have made them
take this step. But nowhere has it
been shown that this nationalisation
is going to do any public good.
Merely using the world ‘“public
good” does not do any good
because we know the history of this
whole Company and here, Sir, I
would only like to quote with your
permission what the Gupta Com-
mission had to say. It sums up
beautifully in one sentence and
I quote :

“The affairs of the Maruti con-
cerns described in the previous
chapters appear to have brought
out the decline in the integrity
in public  life and sullied
the purity of administration. Legal
and other requirements were
brushed aside and accepted norms
of behaviour were forgotton on
many occassions when the interests
of the Maruti Company were
involved.”

I know what the answer would be
from the opposite benches, They
would say that before the Gupta
Commission the accused did not
appear and the persons who were
concerned with this Company did
not appear, But nobody debarred
them, Sir, you are an eminent
Jawyer and you know that if you do
not appear in a court and defend
yourself and if some punishment is
given, you have to accept it and
you cannot say that because you
were not present in the court you can-
not be punished. Here was an op-
portunity for them to go and
appear before the Commission and
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even challenge their
that time,
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findings at
But nothing was done,

Sir, they want to have a fitting
memorial to  Mr. Sanjay Gandhi.
I do not know ; it may be one of
the motivations because it is very
difficult to sort out the motivation
behind this particular thing Mr.
Sanjay Gandhi wanted small cars
here, But what the Government
proposes to do is to run after the
various countries, Sir, the Minister
is on record as having said : “ We
have asked several countries to give
their reports. collaboration reports;
for collaboration in equity and
technology, so that they can develop
this car in this country.”

3 P. M.

So, 1 would like to say that if
you really want to have a memorial

+ for him, please have an indigenous

car, otherwise his soul will not rest
in peace. I think thatitis in this
context that we should try to judge
this Bill and whether it would do
any public good,

Lastly, I would only like to add
that there is another aspect. They
have said that they are going to
produce lighter vehicles. For that
also, I would like to say they have
given very recently, in November
1980, permission to four companies,
to the best of my information, where
they are going to produce these
lighter vehicles. That is why I feel
that there is no reason whatsoever
to have the nationalisation of the
Maruti Company.

I personally believe that Rs. 500
crores are not going to suffice. We
have other priorities. It requires
more money; if you want to make
it an economic and internationally
competitive unit, you can imagine
the amount of money that vou
require. This investment will go
down the drain when persons are
starving in this country, when .they
have no food and shelter.
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Sir, while concluding I would
like only to say that my friend, Mr,
Salve—I am sorry he is not here—
said that we are making vitriolic
attacks, Certainly we make attacks.
He gave the reason. He said later—
and I hope I am quoting him cor-
rectly—that Sanjayji did not care
for the Opposition. Sir, one who
does not care for the Opposition
only means that he is not a demo-
crat, One who does not care for
the Opposition wants to indulge in
activities which are far from fair and
proper and honest, May I say there
are corrupt activities? (Interruptions)
One who cares for the Opposition
will say : Look here. T would like
to listen to you. I may agree or
may not agree but certailny I would
like to listen to you, And that is
why we make attacks, We do not
make baseless attacks, The Gupta
Commission has shown that if further
proof was necessary. Their bring-
ing this Bill has given further
proof how the Government led by
Shrimati Indira Gandhi has been
behaving in this matter during the
emergency period or during the
prior period or the period now...
(Time bell rings)

AN HON. MEMBER : Sir,

it is  his maiden speech. Please
give him some more time.
DR. SHANTI G, PATEL

I do not want any concession from
the Chair, whether it is maiden or
not, I would be speaking off and
and on. (Interruptions) There does
not seem to be any maiden just now,
in the House, I do not know how
my friend, Mr. Bhandare, got at-
tracted.  (Interruptions),

Anyway, Sir, I would appeal to
the Government that let them not
make it a prestige issue, let them
loock to the good of the people,
serve the poor people both in
the cities and in the urban areas,
and do something for them. Sir,
we have more than 50 per cent of
the’ people living below the poverty
line. This is a joke on these people

Tribunalg for journalists 144
and non-journalistg

when they say that they are going
to produce two lakhs of these
cars. Let us care for them., Let
us try to serve them honestly, so
that our country may advance and
they may also bless this country.

Thank you very much, (Infer-
ruptions)

STATEMENT BY MINISTER

Decisions of the Government
on the recommendations of the
Tribunals for working Journa-

lists and Non-Journalist News
papers Employees
THE  VICE

CHAIRMAN
(SHRI DINESH GOSWAMI) :
Now the Minister of State in the
Ministry of Labour has to make a
statement, I know that this is a
very long statement,

SHRI NAGESHWAR PRASAD
SHAHI ( Uttar Pradesh ) : The
Minister should lay it on the Table
of the House,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): We are
now in the midst of a very important
debate and I do not want the flow
of the debate to be interrupted by
this statement. Therefore, I permit

it to be laid on the Table of the House.

(Interruptions)

SHRI NARSINGH NARAIN
PANDEY (Uttar Pra‘esh) : This
is a very important matter,

SHRI MANUBHAI PATEL
(Gujarat): We want to seek clari-
fications.  (Interruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): After the
completion of the Bill. . (Interrnptions)
The right of Members under the
Rules will always be available. I do
not come in the way., But I permit
th's statement to be laid on the
Tabl: now,
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